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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thursday, 19th February, 1948

. ————-

The Assembly met in the Assembly Chamber of the - Council House at
Eleven of the Clock, Mr. Speaker (The Hounourable Mr. G. V. Mavalankar) in

the Chair.

oo STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS
DELAY I¥ DEOISION e CAPITAL OF EAST PUNTAB.

332. *Shrimati @. Dﬁrgaba.i (on behalf of Mr. R. K. Sidhva): (a) Will the
Honourable Minister of Home Affairs pleasé state what is the reason for the
delay in fixing up the new capital of East Punjab? : i

(b) Who is to taks the decision, the Government of East- Punjab or the
Government of India? )

(¢) Are Government aware that the delay in amiving at a decision has
made the people of the new Province anxious regarding the establishment of
their business ?

(d) Do Governwent propose to take an early decision?

The Honourable Sardar Vallabhbhai Patel: (a) The question of the selection of
the new capital hag beea engaging the constant attention of the East Punjab
Government. The selection has to he made with care after necessary surveys
have been carried out by experts. These surveys have been in progress and
the final report of the experts is expected shortly.

P (b) The Government of Fast Punjab

{c) Yes.

(d) The East Punjab Government ascure us that a decision regarding the
site of the capital may be expected very soon.

Shri Deshbandhu Gupta: Is the Honourable Minister aware that assurances
that a decision in this respect would be mede shortly have been given by the
Prime Minister and other Ministers and that there is a feeling among people
;-iha'rl._1 9[1113 period ‘‘shortly” should be defined and some definite date should te

xed? %
_ The Homourable Sardar Vallabhbhai Patel: 1; is already defined in
Wehséer’s dictionary. 7

UERKS Crass FOURTH SERVANTS AND (GAZETTED OFFICERS IN VARIOUS DEPARTMENTS
DURING 1947 AxD 1939

333. *Shrimati @. Durgabai (on behalf of Mr, R. K. Sidhva): Will the
Honourable Mipister of Finance be pleased to stute—(i) number of clerical
staff employed by the Government of India. as at the end of December 1947 in
all the departments of the Government of India as also the number of such
staff on 30th August, 1939;

(if) the number of Peons, Jamadars and other Class IV Servants t;mplm,‘ed
‘on the above dates; and

(iii) the number of Superintendents and Gazetted officers employed on the
above dates? - -

-
( 915 )
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The Honourable Shri R. K. Shanmukham Chetty: Information about the
strength of Government of India staff, both gazetted and non-gazetted as it
stood (i) before the War and (ii) in December 1947 was called for sometime ago..
from the various Ministries for the use of the Economy Committee recently
constituted. =~ When replies are received a statement will be placed on the
table of the House. ‘

INTEREST ON (GOVERNMENT ACCOUNTS WITH IMPERIAL BANK oF INDIA

334. *Shrimati G. Durgabai (on behalf of Mr. B, K. Sidhva): (a) Will the
Honourable Minister of Finance be pleased to state whether the Imperial Bank
of India pay any interest on the money invested by the Government of India
with them in current and other accounts?

(b) What is the average daily balance lying to the account of the Govern--
ment of India with the head office and branches of the Imperial Bank of India?

(¢) Do Government intend to make arrangements for realisation of interest
by adopting other methods for the investment of Government money in places
where there are no branches of the Reserve Bank?

The Honourable Shri R. K. Shanamukham Chetty: (a) The Government of
India have not invested any money with the Imperial Bank of India.

(b) The Imperial Bank of India only act as agents of the Reserve Bank
and their transactions on Government acecount are cleared by them daily with
the Reserve Bank. As their branches are situated all over the country the -
transactions of all of them cannot be cleared on the following day and there
will therefore be some amount outstanding on the Imperial Bank's books on
account of Government transactions. The Government of India have no
information regarding these outstandings which are bound to vary from day
to day.

(¢} Under section 21(1) of the Reserve Bank of India Act, the Government
of India have to deposit, free of interest, all their cash balances with the
Reserve Bank and to entrust all their money transactions to the Bank or it
agencies. It is only at places where there is no branch of the Bank or its
agency that Government conduct their own treasury business for which they
keep a cash balance.

Prof. N. G. Ranga: Ts it so completely impossible to get an 1des of the
average daily balance even approximately, with a few lakhs or a few crores of
rupees this side or that side?

The Honourable Shri R, K. Shanmukham Chetty: I do not know whether

such an average will indicate information on which any inference can reason-
ably be drawn. v

Prof. N. @. Ranga: But has any effort at any time been made ?

The Honourable Shri R. K, Shanmukham Chetty: We never. felt the need
for making such an effort.

PROMOTIONS OF SECRETARIAT OFFICERS IN GRADE OF SEORETARIES, ADDITIONAL
SecreETARIES, JOINT SECRETARIES ETC., ON 15TH AUcUst, 1047

385. *Shri Mohan Lal Saksena (on behalf of Shri M. Ananthasayanam
Ayyangar): (a\ Will the Honoursble Minister of Home Affairs be pleased to
state how many officers of the Secretariat in the grade of Secretaries, Additional
Secretaries, Joint Secretaries, Deputy Secretaries, Under Secretaries, and™
?;:%s;ant Becretaries were promoted to such posfs on or after the 15th August,

(b) How many officers in the several attached offices under the various
Ministrles were promoted to highersposts on or after the 15th August, 1947°
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(c) How many of such promotions were made in the normal course, and how
many were due to premature retirements, or transfer to Pakistan of the previous
incumbents ?

(d) What is the additional cost incurred by Government consequent on such
promotions?

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (c). The informa-
tion is being collected from the various Ministries of the Government of India
and a statement will be laid on the table of the House when ready.

(d) No additional cost is involved on such promotions as they do not involve

.any increase in the number of posts.

Shri H. V. KEamath: Are there still any Additional Secretaries in the various
Departments of the Government of India?

The Honourable Sardar Vallabhbhai Patel: There are some.

Shri Deshbandhu Gupta: Is it a fact that all Assistant Secretaries are not
given an opportunity to be selected for the posts of Under Secretaries?

The Honourable Sardar Vallabhbhai Patel: I do not know. But if the
question is whether all are not given the chance, perhaps the answer is ‘yes’.
because some may not get it.

Shri Deshbandhu Gupta: I was asking whether all Assistant Secretaries
have an opportunity to offer themselves for selection.

The Honourable.Sardar Vallabhbhai Patel: Opportunities are always open—
even to non-AssiStant Secretaries. But the question is whether they would
be selected.

Shri Deshbandhu Gupta: I want to know whether it is a fact that only
persons who have been selected by a Board of three or four Seeretaries are
allowed to go before the Public Service Commission for being chosen as Under
Secretaries, or iy it that every Assistant Secretary, whosoever desires, is given
an opportunity to appear before the Commission for selection as Under
Secretary.

The Honourable Sardar Vallabhbhai Patel: I have no information on the
point and I will enquire whether these questions at all go before the Public
Service Commission. I think the appointments are generally made from the
Civil Service and the Provincial Services and they do not go to the Public
Service Commission.

*Shri H. V. Kamath: How much longer is it proposed to continue the posts
of Additional Secretaries?

The Honourable Sardar Vallabhbhai Patel: For as long as it is necessary.

. Shri Mohan Lal Saksena: The Honourable Minister stated that the promo-
tions to higher posts do not involve any extra cost. Do I understand him
correctly that the men do not get any higher emoluments when they are pro-
moted to the higher posts?

The Honourable Sardar Vallabhbhai Patel: The answer is that it creates no
vacancy—ne additional post is created—and therefore there is no additional
.cost.

Shri Mohan Lal Saksena: The question seeks information on the additionat
cost involved for this reason. Because of the transfer of certain Secretaries,
Deputy Secretaries or Under Secretaries to Pakistan and because of the retire-
mfnt.- of certain others, those officers who have been psomoted receive higher
salaries.

The Honcurable Sardar Vallabhbkai Patel: In many cases there is, on
account of the time scale of pay, a saving instead of an increase in expenditure.
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HATRED AND VIOLENCE PROPAGANDA BY MILAP AND PARTAP URDU DAILIRES OF
Derm

336. *8hri Damodar Swarup Seth: Will the Houourable Minister of Howme
Affairs be pleased to state:

(a) whether Government are aware that two Urdu dailies published at Delhi,
The Milap and The Partap, are carrying on an intensive propaganda of
hatred and violence through their columns: and

(b) if the answer to part (a) above be in the affirmative, what steps Govern-
mtent propose to take in the matter? -~ i

The Honourable Sardar Vallabhbhai Patel: (a) and (b). For their objee-
tionable writings, a security of Rs. 3,000 has been demanded from the editor,
printer ond publisher of the Partap while the publication of the Milap has been
banned for a period of three months,

RESOLUTIONS IN PUBLIC MEETINGS AGAINST COMMUNAL ORGANISATION, NEWSPAPERS
AND PRIVATE ARMIES.

337. *Shri Damodar Swarup Seth: Will the Honourable Minister of Home
Affairs be pleased to state whether Government are aware that a largely atten-
ded meeting of the mazdoors. kisans, students and others held on rd Ffabruury
1948 on the ground near the Council House passed a resolution urging _th?
Government to ban all communal organisations, newspapers and private armies?

The Honourable Sardar Vallabhbhai Patel: Governmeht have seen a press
report regarding the meeting.

Shri Lal Mohan Pati: Will you permit me to put my tquestion No, 5387
T was not present in the House when my turn came.

Mr. Speaker: I have already stated to the House that, Members who are
keen on putting their questions should be in the House when their turn comes;
and unless there are exceptional circumstances, I would not like to give per-
mission to them to ask questions. _However, as this is the second day of the
rule, T am making an exception today, but from tomorrow onwards, Honourable
Members will take a note that I shall not ordingrily give such permission. They
must be present to put questions when their turn comes.

IND1a’s TRADE WrTH N1zam’s TERRITORIES IN VIEW 0F BAX 0N Inp1an CurrENCY

338. *Shri Lal Mohan Pati: (a) Will the Honourable Minister of Stateg be
pleased to state whether it is a fact that the export and import trade of India,
to and from the Nizam’s territories suffer adversely on account of the ban on
the circulation of Indian Currency in Nizam's territories?

(b) Have Government, taken any steps for safeguarding the economic intergsts
of the Indian Dominion against the said banning in the Nizam’s territories?

(e) If not, do Government consider {he desirability of taking such steps?

The Honourable Sardar Vallabhbhai Patel: (a) The effect of the Ordinance
on the economic relations of India with Hyderabad is under examination.

(b) and (c). We have already informed to the Nizam’s Government. that
the ban amounts to a breach of the Standstil] Agreement. The whole matter
is, however, under negotiation with their representatives.

Prol. K. G. Ranga: What was the amount of Tndian currency in the
possession of the Nizam’s Government (according to the estimate made by the
Government of India) when they placed this ban on the circulation of Indsan
Currency in Nizam’s territories?

The Honourable Sardar Vallabhbhai Patel: T am not able o give that in-
formation off hand. *

+Printed serially in the Debates.—F&d. of D,
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Mr. Speaker: No. 339. Member absent?
Pandit Balkrishna Sharma: No. 539, Sir.

Mr, Speaker: I have been noticing that Members are changing their seats.
I had once made a request. 1t is not possible for me to allot seats in the
present situation. So whatever seats they are occupying now. it would be
better if they keep to them. This time, T shall allow Mr. B§lkr1§hna Shal'm?
to puf his question. The next time I do not find a member in his usual seas
be will not be permitted to put any question.

Yes, Mr. Balkrishna Sharma: Question No. 339.

ARMIES IN ACCEDING STATES AND RELATIONS wrm-Dommcm oF INDIA

339. *Pandit Balkrishna Sharma: (a) Will the Honourable Minister of States
be pleased to state whether it is a fact that the States acceding to the Indian
Union are required to transfer Defence, Communications and External Affairs
to the Government of India?

(b) If so, why are the acceding States still allowed to have their ovman‘ft
Offizes, railways and Armies and some, their own Agents in foreign countries ?

(¢) Do Government propose to lay on the table of the House a statement
showing the strength of the Army in each of the acceding States.

(i) before the last World War;
(ii} before 15th August 1947; and

(iii) as at present?

(d) Have Governmeut fixed any limit to the Armed Torces of each State,
as was done before 15th August 19477

(e) Have the State Arinies got their own Command Officers, or are these
officers supplied by Government as was being done by the British Government
in India, hefore 15th August 1947?

(f) Is it a fact that the Government of India have given monetary assistance
to some acceding States for expanding and mechanizing their Armed Forces ?

The Honourable Sardar Vallabhbhai Patel: (a) The correct position is that
the States have acceded to the Indian Dominion in respect of Defence, Exter-
nal Affairs and Comununizations with the result that the Dominion Legislature
has acquired authority to make laws for the States with respect to these
matters as set out in the Schedule to the Instrument of Accession, a copy of
which has already been laid on the table of the House.

(b) Under the Standstill Agreements with the Siates arrangements in force
prior to 15th August 1947 continue. -
(e) A statement is laid on the table of the House.

(d) No specific limit has been fixed nor was any limit fised before 15th
August, 1947, -

- (e) States Forees have got their own commanding officers. In the case
of some States, the Government of India have lent officers fron® the Indian
Army to command the State forces

(f) No.
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Statement showing Actual Strength of Indian States Forces Units before the World War, 15th
August 1947 and 14th February 1948

Name of States Before World War 15 August 1947 14 February 1948
Alwar . . 1167 1255 1089
Baria . . 151 152 157
Baroda. . . 1464 1924 1870
Banaras . . 229 221 205
Bharatpur. . 713 597 606
Bhavnagar . 483 412 461
Bhopal . . . 979 1655 1600
Bikaner . . . 1283 2287 2536
Chamba . . . . 179 163 160
Cochin . . . . .. 611 627
Cutch . . . 291 472 315
Datia . . . . 236 173 158
Dhar. . . . 236 160 195
Dholpur . . . 165 111 146
Faridkot . . . 3565 664 376
Gwalior . . . 5843 5192 5973
Hyderabad. . . . 4422 7269 7269
Idar . . . . 147 162 153
Indore . . . . . 1101 2706 1381
Dharangadhra . . . . 166 .. 142
Jaipur . . . . . 2130 2634 3178
Jind . . . . . 821 703 676
Jodhpur . . . . 1564 3271 3094
Kapurthala . . . . 585 383 373
Kashmir . . . . . 6727 8709 9433
Kotah . . . . . 577 765 765
Lunawada . . . . .. .. 164
- Mandi . . . . . 187 231 119
Malerkotla. . . . . 267 249 383
Mewar . . . . . 1082 1498 14656
Mysore . . . . . 1402 3040 3520
Nabha . . . . . 492 406 566
Nawanagar . . . . 561 842 857
Panna . . . . . 130 139 146
Patiala . . . . . 2449 4907 4656
Porbandar . . . . 254 129 152
Rajpipla . . . . . 186 141 1561
Rampur . . . . . 1215 967 1023
Ratlam . . . . . 95 .. ..
Rewa . . . . . 830 n7 692
Sirmoor . . . . . 69 317 441
Suket . . . ‘ . 310 67 90
Tehri-Garhwal. . . . . 340 343 440
Travancore . . . . 1911 2970 2977
Cooch Behar. . . . . .. 433 e 448
Tripura. . . . . . 362 435 523
Kolhapur. . . . . .. 711 373

43860 61183 62118
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Pandit Balkrishna Sharma: May I know in view of the answer given by
the Honourable Minister for States whether the States are free to increase their
Armies to any limit they like?
¥ The Honourable Sardar Vallabhbhai Patel: No.

Prof, N. G. Ranga: Are they free to purchase arms, ammunition and all
such things, from wherever they like outside India?

The Honourable Sardar Vallabhbhai Patel: No, they can get arms and
ammunition only through the Government of India.

Prof. N. G. Ranga: Are we to understand that the Government of India
has, according to the standstill agreement, agreed to supply them whatever
quantities of arms and ammunition that they ask for?

The “Honourable Sardar Vallabhbhai Patel: No, whatever the Defence
Department consider proper and necessary.

Shri Ramnarayan Singh: Can they manufacture arms in their own State
to any extent?

The Honourable Sardar Vallabhbhai Patel: No.

Prof. N. G. Ranga: What are the functions of the Military Adviser to the
States Department with regard to the States Forces?

The Honourable Sardar Vallabhbhai Patel: The Military Adviser has got
the authority to go and inspeet the troops and forces and scrutinise the require-
ments of the forces with regard to arms and ammunition, their strength and
any changes that are proposed by the States. He enquires into these things
and makes his recommendations,

Pandit Balkrishna Sharma: In replying to (b) the Honourable Minister said
that the acoeding States were getting arms under the standstill agreement.
May T know if this in certain respects continues to operate even after the
States have acceded to the Indian Dominion?

The Honourable Sardar Vallabhbhai Patel: Of course: the accession and
the standstill agreement are signed together and they operate together.

& Prof. N. G. Ranga: Do all these conditions and explanations given by the
Honourable Minister apply also to the Hyderabad State?

The Honourable Sardar Vallabhbhai Patel: They apply to the Hyderabad
State for a period of one year.

Shri Khurshed Lal: Ts the Government considering the question of keeping
only one Indian Army and esking the States to disband their armies?

The Honm.rsble_ Sardar Vallabhbhai Patel: Tt is to the advantage of the
_Government of Indi¢ to allow the States to keep their own armies at their own
expense for the use ot the Government of India.

Pandit Balkrishna Sharma: Are the men and officers of the armies in the
Btates required to take the cath of personal allegiance to the Rulers of their
respective States or to the Indian Dominion?

The Eono!:rablt_a Sardar Vallabhbhai Patel: We do not know whether officers
of the States armies are required to take any oath to their Rulers. So far as
4he Indian Dominion is concerned, no oath is necessary because the States
sssume loyalty by,.their accession. '

. Dr. V. Subrahmanyam: Who are the officers who train the soldiers and junior
officers required for service in the States?

¥- M. Speaker: The Honourable Member means who makes the appoinﬁr;'nenta
for the required personnel in the States’ armies.

The Honourable Sardar Vallabhbhai Patel; Tt is the States that make the
appointmente. ’

* .
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8hri Jainarain Vyas: May I know whether the armies in the States can be
sent to other places under the orders of the Government of India?

The Honourable Sardar Vallabhbhai Patel: You mean the States’ forces can
be transferred to other services under the orders of the Government of India?

Mr. Speaker: To other parts of India?

The Honourable Sardar Vallabhbhai Patel: It is so.

Pandit Balkrishna Sharma: May I know what surt of control, if 4ny; the
Defence Department exercises over the States Forces?

The Honourable Sardar Vallabhbhai Patel: For the internal use in the States
themselves, no control is exercised by the Defence Department. For external
use, that is when they are to be used outside the States then these forces ave
-entirely under the control of the Government of India in the Defence Departmenrt.

Pandit Balkrishna Sharma: Are the standards for the training of the officers
and the forces of the Indian States the same as those of the Indian Armgy?

The Honourable Sardar Vallabhbhai Patel: Generally they are up to standards
approved by the Defence Department.

Prol. N. G. Ranga: Are the State authorities expected to give complete
information about the strength of their armies, their equipment and fraining snd
all the other relevant matters to the States Ministry ?

The Honourable Sardar Vallabhbhai Patel: The States Forces are subject to
the inspection of the Defence Department. The Defence Department is entitled
to ask for any information and the States are bound to supply that information.

Shri Deshbandhu Gupta: Do Government keep a watch to see ail these
conditions are observed?

The Honourable Sardar Vallabhbhai Patel: Of course. If the Goversment
are watchful then it does keep a watch! '

oSt TR g1 Fr AAAry fafree argg a3 g @7 Fovsw fF o
gaxEE # fHa srdw #4509 (Arins Factories) 2 7

Shri Ram Sahai: Will the Honourable Minister please state how many .rms
factories are there in Hyderabad ?

Mr, Speaker: It does not arise out of the answer.

Shri Brajeshwar Prasad: How many States have their agents in foreign
countries ? N

The Honourable Sardar Vallabhbhai Patel: There are no agents of any State
outside India.

CENTRAL ADMINISTRATIVE SERVICE OF INDIA.

340. *Dr. P. S. Deshmukh: (a) Wili the Honourable Minister of Home
Affairs be pleased to state when the present Central Administrative Secrvice
was constituted? ,

(b) In what year was the first examination held?

(¢} What is the total number of persons who appeared for each examinavion?

(d) How many were successful at the examinations?

{e) How many out of those who passed the examination were actually emp-
loyed in each year?

(f) What is their distribution according to Provinces?

The Honourable Sardar Vallabhbhai Patel: (a) Presumably the Honourable
Member is referring to the Indian Admmnistrative Service. Thiz Service was
eonstituted early in 1947,

(b) In July 1947.

(c) 1845, _

(d) to (f). The results of the examination have not yet been received.
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.STUupENTS AND DEMOBALISING CINEMA SHOWS AND THEATRICAL PERFORMANCES

341. *Shri Bmta Eumar Das: Will the Honourable Minister of Information
and Broadeasting be pleased to state:

(a) whether Government are aware that a large number of students all over
the coantry visit cinemas and theatres without -any discrimination;

{b) whether Government are aware that many- of the cinema shows and
theatrical performances now in vogue are not conducive to the moral well-being
of -the juvenile students; and

(¢) whether Government propose to consider the desirability of taking steps
8o that at least students under 1B years of age may not attend such cinema
shows and theatrizal performances as are not specially approved for them?

* The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) It is & matter of opinion. ¢

(c) Government propose to introduce a Bill shortly”for the amendment of
the Cinematograph Act, 1918, in order to restrict to adults the exh bition of films
not considered suitable for children and adolescents. It is proposed to define
adults as persons over 18 years of age. .

Prof. N. G. Ranga: Are Government taking -any special steps to  increase
the number of films of educational and cultural value specifically designed. to
serve the adolescents and youths? . . _

The Honourable Sardar Vallabhbhai Patel: The question will be considered.

ARTICLE re INpiaw Srawparp T BY MR. R. V. Vaiova v Inditn Noios
Chronic ly.

342. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Home
Affairs be pleased to state whether the attention of Government has been drawn
to an article regarding the Indian Standard Time by Mr. R. V. Vaidya, Lecturer,
Jayaji Pratap College, Gwalior, published in the Indian News Chronicle
dated 13th August 19472 ;

. (-b),, Will Government consider the question of India having its own Standard
ime ; )

(c) If so, do Government propose to build an Observatory which will be up-
to-date in its equipment and personnel.

The Honourable Sardar Vallabhbhai Patel: (a) Government have seen a
letter of this kind published in the Indian News Chronicle of the 2nd Beptember
and not of the 18th August 1947.

(b) Indis has its own Standard Time,

(¢) The Government of India at present maintain an astronomical ohservatory
at Kodaikanal. Their post-war plans include a scheme for the establishment of &
.central astronomical observatory with up-to-date equipment and a large teles-
cope at an expenditure of about Rs. 15 lakhs, which has subsequently Dbeen
revised to 80 lakhs

Prof. N. G. Ranga: Will this central observatory be started at Kodaikanal -
itself or in any other place? - .

. The Honourable Sardar Vallabhbhai Patel: Not in Kodaikanal, Tt will be
m sorn place either in Central India or in the Notth. The sile has not vet
bean decided. o

Dr. B. Pattabhi Sitaramayya: Will Government consider the question of
renovating the Jantar Mantar in Delhi and Jaipur and Ujjain and prepaie a
:;mprehensive book so as to interpret the astronomical observations recorded

ereon ?
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Pandit Balkrighna Sharma: On a point of order, Sir, these questions are
mostly meant, I believe, for the Department of Communications. How on
earth are they being put to the Honourable Minister for Home affairs?

Mr, Bpeaker: If that is so, the Honourable Minister will say so.

The Honourable Sardar Vallabhbhai Patel: What is this Jantar Maniar?

Dr. B. Pattabni Sitaramayya: That beautiful structure which is in the Parlia-
‘ment Street is an astronomical structure which was erected by a King called Jai-
gopal 210 years ago and it records time in the worlds cities by means of shadows
‘on those curves and circles, It also records the zodiae and the solar and lunar
-caleulations of time...............

Mr, Speaker: Will the Honourable Member now put his question?

Dr. B. Pattabhi Sitaramayya: May T ask the Honourable Minister whether
the Government wilt take steps in consultation with the Maharaja of J aipur to
renovate the Jantar Mantar?

The Honourable Sardar Vallabhbhai Patel: It is a very interesting sugnestmn
We will have to look into the ‘question.

Shri H.. V. Eamath: Is there any plan or proposal to train efficient astrono-
mers to man these observatories? We are short of astronomers in this country
to man a good observatory.

The Honourable Sardar Vallabhbhai Patel: If there is any definite need the
‘Government will take action in the matter.

Dr. P, S. Deshmukh: May I know the time of what place is regarded as the
standard time of India?

The Honourable Sardar Vallabhbhai Patel: Longitude 82° 3(r,

Dr. P. S. Deshmukh: Will the Government consider the claim of Ujjain, as
has been pointed out by Mr. Vaidya?

The Honourable Sardar Vallabhbhai Patel: TUjjain was once an old ecapital.
It may be a suitable place but it will have to be considered.

Aw ArL INp1A RADIO CENTRE FOR ASSAM.

343. *Shri B. P. Jhunjhunwala (on behalf of Shri Rohini Kumar Chaudhuri):
‘Will the Honourable Minister of Information and Broadeasting be pleased to
state if an All India Radio Gentre will be opened in Assam and if so, when and
where?

The Honourable Sardar Vallabhbhai Patel: We hope to instal a radio centre
in Assam by the middle of April 1948. Two broadecasting units with inter-
linked studio and transmitter facilitics will be provided, one at Shillong and the
other at Gauhati. )

Prol. N. @. Ranga: Are Government making efforty to get more radio {rans-
mitters so that they may be installed at various places?

The Honourable Sardar Vallabhbhai Patel: There is a programme fixed for
the next eight years and according to that programme work is being carried on.

Dr. B. Pattabhi Sitaramayya: May I know, Sir, whether Goverpment’s
attention has been drawn to the presence of a ge:ntlcman in this town by name
Hansraj ‘Wireless’, a man of remarkable genius, and whether they will be
pleased to consider the possibility of availing themselves of the services of this
distinguished secientist?

The Honourable Sardar Vallabhbhai Patel: This question does not arise from
the question about the mst-a!!atlcvn of a Broadeasting centre in Assam.

Dr. P. S. Deshmukh: When is the Navpur station going to be opened, Sir?
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Mr. Speaker: The scheme has already been submitted to the House once and
all necessary information has been given.

AssISTANT AND UNDER SEORETARIES IN VARIQUS MINISTRIES OF GOVERNMENT OF
InpIa

344, *Shri Damodar Swarup Seth: Will the Honourable Minister of Home
Affairs be pleased to state. _

(a) whether it is a fact that there are two categories of officers, Assistan
Becretaries and Under Secretaries, in various Ministries of the Government of
India;

(b) the difference in duties and emoluments of these posts; and

(c) the present system of recruitment of Under Secretaries?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) The duties performed by Assistagt Secretaries and TUnder Secretaries
are of the same nature. A statement showing the emoluments attached to these
posts is placed on the table of the House.

(c) Under Secretaries are recruited from the following sources on the recom-
mendations of the Selection Board: Indian Civil Service, Indian Audit aad
Accounts Service, Imperial Secretariat Service, Provincial Civil Services,
Finance and Commerce Departments Pool, and General Administrative Reserve.

e ————y

Statement showing the scales of pay of Assistant Secretaries and Under Secretaries in the Govern-
ment of India Secretariat.

Scales in force before orders Scales prescribed on  the
A ]

Name of post. were p on r re tion of the Central
‘dations of the Central pay Pay  Commission.
Commission.
. Under Se:retary.—
(i) Pool Officers. Grade pay in service of origin  * Old and New. To be fixed.

plus Special Pay of Rs. 300/-p.m

or
. PoolBealeplus 8. P. Rs. 150/-
. Rs. 750-25-900. New, -
(ii) Officers of the Imperial Rs. 1000-5 0-1250 plus 5.P. 50 old. Rs. 800-50-1150
Sectt. Service,Class I. Rs. 750-25-900 plus 8.P.50 New
(iii) Néicers of Central Ser- Grade pay in services of origin Pay in senior scale of service
vices not included in {i} plus S.P. 300. Old. Grade pay of origin plus S.P. 100: :r pay
and (ii). in service of origin plus 8.P. in junior scale of serviceof
. 300. Rs. 750-25-903 New. origin plus 8.P. 200.
(iv) Officers of Provincial  Grade pay in service of origin To be fixed.

Services. plus 8.P. 300.

i Ra. 750-25-900.
Agsistant Secretary. Rs. 1000-50-1250  0Old. Rs. 800-40-1000.
. . Rs. 750-25-900. New ’

*Old—Pre-1931 scales.
New—Post-1931 scales.

RECRUTTMENT OoF PROVINGIAL SUBORDINATE SERVICES PERSONNEL AS UNDER
SECRETARIES TO GOVERNMENT OF INDIA

845. *Shri Damodar Swarup Seth: Will the Honourable Minister of Home
Affaris be pleased to state: ’

+  (a) whether-it is a fact that the personnel of subordinate services of Provin-
cial Governments have been recruited as Under Secretaries to the Government
of India: and )
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(b) the reasons for giving them preference over the claims of the Secretariat -
Officials of the Government of India?
The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) Does not. arise.

RESTORATION OF ESTATES AND ZAMINDARIES CONFISCATED DURING SEPOY MUTINY
1858

4846. *Shri Biswanath Das: Will the Honourable Minister of Home Affairs
be pleased to state: ]

(a) whether there is any proposal to restore all estates or Zamindaris con-
-fiscated by the British Government during or after the Sepoy Mutiny of 1858
either for having taken part in that mutiny or in the subsequent rebellion; and

(b) whether Government have reseived any representation direct or through
the Government of Bihar for restoration of the area known as Porahat ot
Porahat Zamindari within Singhbhum District in the Province of Bihar?

The Honourable Sardar Vallabhbhai Patel: (a) In so far as the Central
‘Government is concerned, the answer is in the negative.

(b) No.

DEMocRATIC (ROVERNMENT IN FEDERATED STATES OF KATHIAWAR AND OTHER
MERGER STATES.

347, *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of States '
be pleased to state what steps Government of India have taken to ensure
democratic Government in the Federated States of Kathiawar and other merger
States under the segis of the Government of India? :

(b) Do Government propose to make democratic Govermmuent in these States
& condition of aceeptance of such merger?

(=y Are these Federated States allowed to keep standing armies?
(d) If so, on what basis is the strength of the army fixed ?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). I invite the atten-
tion of the Honourable Member to the reply I gave on the 29th Januarv, 1948
to the Starreq Question No. 18 by Diwan Chaman Lall and to the documents
placed on-the table of the House in that connection. The Covenant signed Ly
the Rulers of Kathiawar States provides for the setting up of a Constituent
Assembly in the manner indieated in Schedule IT of the Covenant. The
Kathiawar Constituent Assembly so set up will frame a Constitution for the
United State of Kathiawar (whether of a unitary or federal type) within the
framework of the Covenant and the Constitution of India, and providing for a
government responsible to the legislature. The question of democratising
States which have been merged with the neighbouring Provinces does not srise
as they will have the same administration as the Province in which they have
merged. )

(c) and (d). The Military forces of the individual States of Kathiawar will,
as from the date on which the administration of such States is made over th the
new State, become the military forces of the United State of Kathiawar. The
Btates which have opted for merger with Provinces had no military force.

Prof. N. G. Ranga: Is it the policy of the Government of India to see that
the Princes of the Kathiawar States do become constitutional heads of their
States and not continue, as they have been continuing till now, ¥ be autocratic
heads?

The Honourable .Sardar Vallabhbhai Patel: If my Honourable friend had
followed ¢he constitution of the Union he will see that there is no rbom _.for
separate constitutional heads, except that a Presidium bas been formed, of .

" tAnswer to this qugstion laid on the table, the questioner being absent.
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which the Jam Saheb becomes the President on election by five members, and
the Maharaja of Bhavnagar becomes the Viee-President, There is no question
‘of constitutional rulers being there. It is all a joint administration.
Dr. B. Pattabhi Sitafamayya: Has the Maharao of Cutch joined the Union?
The Honourable Sardar Vallabhbhai Patel: Not yet, Sir,

Shri Yudhiethir Misra: May 1 know whether the system of administration
now existing in the Orissu States is the same as in the Province of Orissa?

The Honourable Sardar Vallabhbhai Patel: There is no separate province
and States in Orissa. The Orissa Btates formn part of the province of Orissa.
There is one unitary government there. _

Shri Yudhisthir Misra: May I know whether the people of Orissa States have
any responsibility in the administration of the States themselves?

The Honourable Sardar Vallabhbhai Patel: Of course they have the sume
responsibility as the people of Orissa have.

Shri Yudhisthir Misra: May I know whether the people of Orissa States have
got any representation in the present Orissa Assembly .

The Honourable Sardar Vallabhbhai Patel: Of course it will be arranged: it
cannot be done automatically overnight,

OFFICERS FOR ADMINISTRATIVE SERVICES FROM AMONGST BUSINESSMEN.

348. *Shri Mohan Lal Saksena (on behalf of Shri M. Ananthasayanam
- Ayyangar): (1) Will the Honourable Minister of Home Affaits be pleased to
state whether there are plans for the recruitment of officers for the Administra-
tive Services from among businessmen?

(b) 1f so, what are the plans?

(¢) Have the Federal Public Bervice Commission been consulted with regard
to these proposals and if so, what is their view in regard to such recruitment?

(d) What steps, if any, have already been taken to secure suitable officers
from the business community ?

(e) If any recruitment has already been made, do Government propose to
‘give (i) the number of officers so chosen, (ii) their names and full qualifications,
(i) the provinces from which they come, (iv) the types of work which they
have been ass'gned, (v) the terms upon which they have heen employed, and
(¥i) the manner and procedure adopted for their recruitment? :

'}'he Honourable Sardar Vallabhbhai Patel: (a), (b) and (d). The Honour-
able’ Member presumably refers to the recommendations made by the Gorwala
Committee appointed in September 1947 to review the shortage of trained man-
power in the ranks of administrative officers. ~A copy of the Committee’s
Report was placed on the table of the House on the 19th November 1947. The
tecommendations arve still under consideration in consultation with Provincial
Governments..

(e} Yes; their views are awaited.

(e) Does not rise.

Prof. N. @. Ranga: Will Government keep in mind the fa;ct that if business-

wen are appointed to important posts, they are likely to favour their own com-
rmunity ? '

The Honouratle Sardar Vallabhbhai Patel: T do not think, so, Sir. Strict
sl ure applied before the selection is‘made. I do net think that a business-
man has a greater weakness to favour members of his own community,
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Shri Deshbandhu Gupta: May I know if the Honourable Minister has con-
sidered the desirability of changing the rules fqx the appointment of Members of
the Public Service Commission and the traditions that govern that body. Is
Government aware of the fact that the same set of questions as were asked of
the candidates during the bureaucratic days are beig asked even now?

The Honourable Sardar Vallabhbhai Patel: I have no knowledge of the
questions that were being asked during the bureaucratic days. But 1 can say this
much that the Public Service Commission is doing its work very efficiently.

Shri B. Das: In view of the vast business and commercial undertakings of
the Government of India, such as the Railways and Posts and Telegraphs and
new Development Projects, have they considered the desirability of recruiting
businessmen to man these services?

The Honourable Sardar Vallabhbhai Patel: The Gorwala Committee did
take into consideration the question of recruitment of businessmen to run the
so-called commercial undertakings of Government,

Shri Mohan Lal Saksena: May I know whether the Standing Committee of
this House will be c_onsulted about the recommendations of this Committee?

The Honourable Sardar Vallabhbhai Patel: I cannot say at present. The
report has been circulated to the provinces and their opinions are awaited.
When their opinions are received the question whether the Standing Committee
of this House should be consulted will be considered.

Shri B. Das: What is the necessity for the Government of India calling for
the opinions of the Provincial Governments, when the recruitment is to bhe
made for their own Departments?

Mr. Speaker: That is an argument, and not a question.

Shri H. V. Eamath: Is it proposed to recruit these businessmen directly
without their being required to appear at a competitive or probationary examina-
tion ?

The Honourable Sardar Vallabhbhai Patel: They will have to undergo certain ,
tests.

shri H. V. KEamath: Will they take the same examination as the other can-
didates ?

The Honourable Sardar Vallabhbhai Patel: Not necessarily.

RECRUITMENT oF ALL Jupces oF HicE COURT EXCLUSIVELY FROM BAR.

349. *Shri Mohan Lal Saksena (on behalf of Shri M. Ananthasayanam
Ayyangar): Will the Honourable Minister of Home Affairs be pleased to state
whether Government propose to consider the question of recruiting all Judges
of the High Courts exclusively from the Bar?

The Honourable Sardar Vallabhbhai Patel: No, Sir.

Shri Mohan Lal Saksena: May I know the reason, Sir?

The Honourable Sardar Vallabhbhai Patel: It is not fair to confine recruit-
ment of High Court Judges exclusively to members of the Bar.

Shri Mohan Lal Saksena: Is it not a fact that there is a *shortage of the
I.C.8.. and in view of that is it desirable to recruit Judges from that service?

The Honourable Sardar Vallabhbhai Patel: As far as possible, recruitment
is made from the practising lawyers. But the services are not debarred from
promotion to the Bench. .

Shri Ramnath Goenka: Is it the policy of Government to give preference
to members of the Bar rather than to members of the services ?

The Honourable Sardar Vallabhbhai Patel: A large majority of the High
Court Judges are members of the Bar.
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Shri Ramnath Goenka: Is there any rule regulating recruitment of High
Court Judges?

The Honourable Sardar Vallabhbhai Patel: There are no rules as such.

shri Khurshed Lal: Is Government aware of the fact that some of the most.
eminent Judges in the past have been recruited from the Provincial Judicial
Service?

The Honourable Sardar Vallabhbhai Patel: That was so in old days. Many
eminent Judges of the High Court were drafted from the cadre of Subordinate
Judges; but for many years now no such appointment has been made. -

. Dr. B. Pattabhi Sitaramayya: Are Government aware that just now an
* appointment is being made in the Madras High Court from the cadre of the
Judical Service?

The Honourable Sardar Vallabhbhai Patel: Probably it is so. But Honour-
able Members are aware that recruitment now made is not purely on rmerits,
but -on communal and other considerations, with the result that the standard
has to a certain extent deteriorated.

DEMAND BY BIHAR (GOVEENMENT FOR CONTROL OVER ADMINISTRATION OF SOME
CHHATTISGARH STATES

350, *Shri Kishorimohan Tripathi: (a) Will the Honourable Minister of
Btates be pleased to state whether the Government of Bihar have demanded
the integration of the administration of some of the Chhattisgarh States with
that of Bihar?

(b) If the answer to part (a) above be in the affirmative, what are the names
of such States? )

(c) Have Government of India taken any steps with regard to the demand
referred to in part (a) above?

The Honourable Sardar Vallabhbhai Patel: (a) No official representation has
been received.

(b) and (e). Do not arise.

-

CHEATTISGARH STATES PEOPLE MEMORANDUM RE AGRARIAN AND EcoNomIC
DEMaNDS

851. *Shri Kishorimohan Tripathi: (ay Will the Honourable Minister of
States be pleased to state whether the Government of India have received from
the people and worker of the Chhattisgarh States any memorandum setting forth.
some agrarian and economic demands of the people in these States?

(b) If so, what action have Government taken thereon?

The Honourable Sardar Vallabhbhai Patel: (a) No.
« (b) Does not arise.
RurLes Rg CoNTROLLING OF ACTIVITIES AND ENTRY OF FOREIGNERS IN INDIA

852. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Home:
Affairs be pleased to state if any rules and regulations have been framed
for controlling the entry of foreigners into India?

(b\ Is there any resiriction as regards the number of foreigners permitted to
enter India?

(c) If_sn, what is the number for each country and if not, do Government in-
tend to impose any restrictions? *

(_d} Do Government_ intend to frame rules for supervising the activities of
foreigners in India?

I_ndgzzsl??o Government propose to m.ake it obligatory for foreign firms to employ
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The Honourable Sardar Vallabhbhai Patel: (a) Yes; The Indian Passport Act,
1920 (XXXIV of 1920), the India Passport Rules, 1921; and Executive instrue-
vions issued by the Government of India from time to time.

(b) No.

(c¢) Does not anse.

{(d) Governmment have adequate powers under the Registration of Foreiguers
Act, 1989, :nd the Foreigners Act, 1946, and the rules and orders unade
thereunder.

e) No such proposal is under contemplation.

¢ ConvicTs AND NON-CONVIOTS IN ANDAMAN AND NICOBAR ISLANDS.

353. *Shri V. C. Kesava Rao: Will the Honourable Minister of Home Affairs
be pleased to state:
(a) the total number of convicts living in the Andaman and Nieobar Islands;

{b) the number of non-convicts who have settled there;

(¢) whether Government propose to keep these islands only for the use of
conrviets; and )

(d) if the answer to part (¢) above be in the negative, whether Government
propose to allow people who wish to settle there, to do so and also to grant
them lands free of cost for cultivation ?

The Honourable Sardar Vallabhbhai Patel: (a) Nil.

{b) 650 non-convicts from India have setiled in the Island of Andamans.

(¢) No. .

(d) Yes. Government have a scheme for allowing people to settle in the
islands but it is not proposed to grant them land free of cost. A premium
would be charged.

shri H. V. Eamath: Will Government consider the advisability and the
desirability of changing the names of these islands to Swaraj and Shaheed, the
names given to them by Netaji Subhas Chandra Bose?

The Honourable Sardar Vallabhbhai Patel: In view of historical tradition it
15 not wise to change the names.

THE RAILWAY BUDGET;GENERAL DISCUSSION
’ FiesT STAGE.

Mr, Speaker: The House will now proceed with the general discussion of the
Hailway Budget. Before the General Discussion of the Railway Budget com-
mences, 1 have to announce to the House that undeér Rule 46, I fix the time
limit for speeches as 15 minutes for each Honourable Member excepting the
Honourable Minister of Railwavs for whom 45 minutes or more will be allowed,
if necessary.

shri K. Santhanam (Madras: General): Mr. Speaker, Bir, I feel it a great
privilege to open this debate, for though we had an interim Railway Budget,
thig is the first full Railway Budget and the wav in which we handle this
budget will determine for many years the relations between this Hotse and the
Budget not only of the Railways but also of the General Revenues to be presen-
ted to this House. Sir I find myself in great difficulty. I think this difficulty
is shared by almost the whole House. I am a strong supporter of Government
and I cannot be a party to anything likely to censure or weaken the bands of
the present Government. At the same time, in the absence of an effective
Opposition party, every member of the House, including the members of the
party which supports the Government, will have to safeguard the interests of
the public. We have to be both friends fnd citics at the same time and it i
not an easy matter to combine these two roles. Bo, I think, Sir the only way
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this can be done is not to place any importance on motions for reductions of
grants or rejection of grants. The only way the House can perform this dual
function is to get a grip over the budget and offer constructive criticism. 1t is-
often more difficult and requires much more knowledge to offer constructive
criticism than to offer destructive criticism. Therefore, 1 propose to confine
myself to two questions. Is the House in a position to obtain a grip and offer
constructive criticism from the facts placed before it and from the explanatious .
offered to it? Secondly, is the Railway Standing Finance Committee in a.
position to be a reliable watch dog of this House? These are two most im-
portant issues which the House must consider. Now let me take the firgt
question. Has the Railway Minister placed before the House sufficient material:
for us.to get a grip over the railway revenues as well as the railway administra-
kion? My own feeling is that he has not. If you will please look into the
Explanatory Memorandum of 194748 and the Explanafory Memorandum of.
1948-49, you will find that many of the valuable appendices which give a com-
parative estimate of the railway items of the previous years and of the present
year are absent.  Of course the explanation is that from the 15th August we-
have turned a new chapter. The railways have been partitioned and so the
old figures may not be strictly comparable.” I do not quite agree with this view.
Of all the railways, only two railways have been parfitioned and it should be
possible for the Railway Board to make necessary adjustments and give us
figures of the previous years which are comparable with the figures for 1948-49.
If Honourable Members will turn to the proceedings of the meeting of the Stand-
ing Finance Committee for Railways dated 4th February 1948, there is a
comment on page 30. It says:

“A member observed that it was difficult to scrutinize the provisions of the Budget in the
absence of any comparative data. He asked that a statement should be prepared showing
the average of the expenditure under each detailed head by railways for three pre-war years
and three war years for comparison with the budget provision.”

In the absence of such, what I may call, control figures, the figures given
to ua have no meaning whatsoever. Even the most intelligent, even the most
conscientious member+ will be unable to find out exactly whether the figures
kiven are reasonable, whether any economy could be made, or whether- any
mistakes have been made. ~He has simply to take the figures as they are and
cannot do anything with them. Even more than the absence of comparative
figures; I regret the absence of analysis and explanation of major heads by
railway departments for use of the members. )

Prof. N. G Banga: (Madras: General): You made the suggestion earlier
also, and nothing appears to have been done.

Shri K. Santhanam: Let me give two examples. T do not want to make
statemenis without giving concrete illustrations of the ideas behind ‘them.
Take for instance the ordinary working expenses. In the Budget 1933-30 the
total, expenditure of all railways of united Tndia was 54 crores.  Reducing
approxitnately by 1/6th for the railways handed over to Pakistan, it may bhe
estimated at 45 crores for the railways of the present Tndia.  The ordinary
working expenses for 1948-49 are put down at 147 crores. That is, it is 326
per cent. of the expenditure for 1938-39. There are of course many causes IfOT
this increase in expenditure. 1 can think of five. For instance, there is in-
crease of work: raore passengers are carried; more goods are earried; and more
work mesns more expenditure. Then again there is increase in salaries snd
allowances of the staff. Thirdly there is a higher cost of materials. Fourthly
there is deterioration in the human efficiency, and fifthly there is detferipration
in the efficiency of the railway plant. TIs it not essential, wag it not the duty
of the Railway Minister, I ask, o show us how This 326 per cent. is distributed
between these various items which have caused this intrease jn expenditure?
So far as increase of work is concerned, it is mathertatically determinable.
Increase in pay and- allowance, he should he able to get from the accounts: and
the higher cost of materials could be easily estimafzd T he had given us
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[Pandit Hirday Nath Kunzru] A
these three calculations, the House would be able to estimate what the country
is paying for the deterioration mm human efficiency, and for the deterioration in
the efficiency of the railway plant.  And then, Bir, if this increase had been
more or less even over all the railways, then we could come to g rough judgment
that the same forces have operated in a more or less uniform manner: -but what
exactly do | find? In the B.B. and C.L, there is an increase of 287 per cent.,
while in the Kast Indian Railway it is 372 per cent. In the B.N. Railway it is
880 pur cent., while the G.1.P., M. and 8.M. and S.I. Kailways are more or less
the same as the all-India average, the increase is 332 per cent. Now an explana-
tion is certainly needed, as to why the B.B. and €.I. could manage to increase
ity expenditure only by 287 per cent. while the East Indian Railway and the
B.N. Railway should go 60 per cent. over the all-India average. Even in the
Interim Budget I pointed out that there was something rotten in these two
raiiways—the East Indian Railway and the B.N. Railway,—which requires
looking into, and I thought some explanation might be forthcoming at least in
this Budget. But I do not see any reference anywhere, either in the Budget
Memorandum or in the Railway Minister's speech concerning this.

‘Let me {akc another illustration: the losses on railway grain-shops. This
year the total ioss amounts to 25 crores. The Honourable Members may turn
over to page 60 and they will find the total loss for this year under Demand No.
9 is 24,80,00,000. It is certainly a big sum, I am not in the least suggesting
ihat this is not a justifiable loss. But I do want that a proper explanation may
be given to us. How much of this loss has been rightly incurred? What quantity
pf wheat was supplied through these grain-shops? What was the loss which oc-
eurred on wheat, how much on rice and how muech on cloth? We want to be sure
that the entire loss is due to benefits accrued to Railway workers, that there
is no leakage, that there is no wastage, there is no misappropriation or corrup-
tion. We want to know this. I think this Memorandum should have con-
tained & proper analysis of the losses on grain-shops and of how they are working,
so that the Members might know why they are footing e bill of such a huge
sum as Rs. 25 crores in a year. This is a new expenditure which has sprung
up in the last four or five years. Therefore, it requires a proper scrutiny.

Prof. N. @&, Ranga: And it is going on every year.
Shri B. Das (Orissa: General): It was much better in the past.

Shri K. Santhanam: Therefore, Sir, I think that these two illustrations
show that the material placed before us is not adequate for coming to a proper
judgment, for being convinced that the Railways are working as efficiently as
the circumstances permit,

Let me go to the second question which I put before myself. You have
put up a Railway Standing Finance Committee; it is intended to be a wafch-
dag of this House—it should be « watch-dog and you should like to know how
this Committee is functioning. As a member of that Committee, I am res-
ponsible to this House and I am bound to give a faithful account. In this
eonnection, 1 have nothing to say about the attitude of the Minister; he has
always been appreciative., he has always been willing to take points and I have
no complaint to make against him personally. Nor have I any complaints to
make against the Railway officials. T think the present Chief Commissioner
and other members of the Railway Board ere as efficient as, if not better than,
their prpdecessors.  But somehow the tradition has come down {o us that
this Committee has becorhe a nominal Committee. The memoranda are
supplied at a very short notice, and then we are called in for two or three hours.
Can you think that anybedy can serutinise all the masses of figures supplied
fo him in these books—the- Standing Finance Committee Reports and the
memoranda—in two houns and threeshours?  TUnless you see to it that your
Committes funetioned like thy Committee of the Senate of the United Btates
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Congress, unless they are able to put every Railway official to a cross-examina-
tion whereby these officials are able to explain every point and convince the
Committee that it is legitimate, that it is the proper thing to be done, unless
that is done I do not think your Committees can be said to be of very much
use. that you can rely upon the recommendations of the Committee as if every
thing has been scrutinised by it. At the end of every item it ig said, “'The
Committee approves.” That is the legend which is entered in these Reports
but T do not think it is a true legend—it is largely a false legend. The Com-
mittee meets the figures are placed before them and the members ask, “‘what
do they meun?”’ The reply 1s, “Oh, yes, they have been prepared by the
Genera] Managers.” Often, I am convinced thab the Railway Board Members
thelnselves do not exuctly, know how the figures have come—thoy have to rely
on their General Managers. Of course, I am not blaming them, tha is inevtiable
in any big organisation. But I wish to suggest that the Railway Organisa-
tion has become like one of the big giant chariots of South India which millions
of people have to drag but no one knows when it will start and where it will go.

-1 think the whole Railway Board administration has become unsuited to the
present requirements. It is purely an administrative control prganisation. Im
the matter of business cqntrol, in the matter of business efficiency and in the
matter of planning efficiency, it leaves much to be desired and that is & =atter
which has to be looked into. '

Sir, I bave not been able to cover more than a few points but I hope aave
made some points which will be useful to the House.

Eazi Syed Xarmuddin (C.P. and Berar: Muslim): Mr. Speaker, BSir, the
Honourable Mr. Santhanam has already pointed out mistakes in procedure and

ihsufficient supply of information, I will only discuss the policy affecting thg
general Railway administration.

Iu my opinion, the presentation of this Budget in an extempore speech by
the Railway Minister was really remarkable. The lucid and honest way 1n
which the whole case was presented is certainly laudable. ~Admissions of sue-
cesses and failures, strength and weaknesses, so vividly described in his speech,
have disarmed the opponents and the critics.  Sir, I congratulate the Railway’
Minister for the clarity of thought and integrity of ideas. When 1 heard his
remarkably elcquent speech, I remembered a couplet from the poet Ghalib.
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For the understanding of the Minister in charge, I will translate it: ‘‘Look at
the magic effect of the eloquent speech! I began thinking that what he was say-
ing wvere all my ideas.”

This is & Budget of hope and expectation. The Railways have skood, there
is no doubt, 8 very great test in war and after the war. People do realise thal
the Railways hawve been working under a very great handicap, particularly due
to the overcrowding, the refugee problem in this country and the control policy
of the Government during war and after the war. It is not an easy thing that
three million people were moved from one Province to the other as refugees.

Another aspect in the Budget is that it is very gratifying to mote.hat thers
is no reference abouf any labour unrest or any labour problems. - Sir, T presume
as & lawyer that the non-menticn of this fact in the Budget speech shows that
this year there are neither any strikes nor any very agitating problems regarding
the labour. and I hope the Department has gone a long way in_solving those
problems which®is & very necessary factor in the development nf the Railwaw

H o

industry.
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One thing about which I have a wery strong opinion is the proposed contri-
bution from the Railway surplus to the (General Revenues. In the epeech of
#he Honourable Minister in charge it is ‘mentioned: .

“These drops in earnings and in working expenses have resulted in an increase in the
wmel loss that we estimated from 2-7 crores to 52 crores and the result of thai increase in
the net loss is that we have had to make larger withdrawals from our Reserve Fund. And
thve Reeerve Fund, therefore, in March 1948 will stand at a figure of Re. 38 crores.”

In 1943 it was Rs. 22.5 crores; now it is reduced to only 8.8 crores.
Now, it is mentioned on page 8 of the speech of the Honoursble Minister:

., “The question arises: what is to be done with this net surplus of Rs. 85 crores which
we expect for the year 1848-461 First of all, there is the question of the contribution
mhle_ by the Railways to General Re That question at p t is determined by a

olution which the Legislature passed in 1943, which practically lays down that the confri-
Sution to General Revenues is to be fixed with reference to the requirements of the Railways
sad of General Revennes in each particular year.”

Looking at the reduced amount of 8.8 crores in the Keserve Fund, I am
really apposed to any contribution excepting the percentage contribution that
i usually made’to the General Revenues. BSir; there are 1iany who think that
it the Reserve Fund is no* strengthened, in years of depression it would be very
difficult for the Railway Department to depend on the Reserve Fund. It is
also the opinioa that dny surplus after meeting this requirement should be ueed
for building up n. strong Reserve Fund to help the Railway system during de-
pression. The maximum limit of the Reserve Fund chould be at least 30
orores in India. This Fund should help to preserve stability in rate structure
and in times of depression it should be a fund on which you can rely. In the
Convention of 1924, Sir, no fixed amount is to be given to the General Revenuee.
The Reserve Fund js used for payment of the percentage contribution to the
General Revenues, for arrears of depreciation and for improvement of the
18 Noow services rendered to the people. Now, from the point ot

view of sound railway finance and post-war_development, deter-
mined effort should be made to increase that amount. In the ‘year 1945-46,
the then Railway Minister had announced that the amount of Rs. 20 crores was
& very low amount and that it should be increased. Therefore, I submit that
the present purplus of Rs. 10 crores should go to the Reserve Fund. The sur-
plus should be used for building up an adequafe reserve and spending sufficient
amount on the comforts of third-class passengers. Everytime during the Rail-
way Budget discussions, we show sympathy for the third-class passengers who
contribute about 80 to 85 per cent. of the passenger income, but in practical
effect, no comforts are provided for them.

Then, Sir, there is another Fund which deserves consideration. 1 mean the
Depreciation Fund. It is about Re. 01 croves and seems sufficient, put in my
opinion, if this fund i used for replacing the existing worn out machinery with
new ones, T think this replacement was not done before because machinery was
not available during the war time as well as after we accumulated the necessary
funds—if the locolaotives are replaced, this Fund would prove to bs quite in-

sufficient for the purpose.

There is lso, Sir, another reason
contribution, should be made to th

why no contribution except the percentage
¢ Creneral Revenues from this surplus_of
Rs. 10 crores. The prices in the country are Very high. They are shooting
and as we all know, it is an established economic law that when prices go high,
there ie & point when depression begins and if there is a depression and 1f there
is no Reserve Tund, # would prove very difficult for the Nailway Department
%o run the Railways to the advantage of the people and the only other alt.en.ge
tive will be to increase the fares. effect of that be? It will

What swill the
%o the detriment of the masses.
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Nuw, Bir, the reason to my mind is preasure from the Finance Departmend
on the Honourable the Railway Minister to have money out of this surplus. M
chat is 80, my submission is that you must first of all make up your mind whether
this is & commercial concern or a, utility concern. In develfoping the Railways,
we indirectly develop industry; we develup agriculture; we move food from
place to place. In this way there is all round development of the country.
[herefore, I am definitely opposed—and 1 wané every other member ‘o be
opposed—to any further contribution to the General Revenues from the surplum,
because the Railway Reserve Fund is almosi exhsusted—the present figure i
only Rs. 3 crores—and in times of depression it will prove a very negligible
smount indeed.

« Turning now, Sir, to the passenger earnings, we find that the eamings save
allen. In my opinion, one of the greatest causes for this in both third-eless
and other classes is the insecurity that was attached to travel in the last four w
five months. The conditions are now improving and a slight improvemend fa
the situation is perceptible; if the present security arrangements are mainbeim-
ed, I have not the least doubt that income for the coming yaar will be more %asa
in ths past months, ¥

Then, Sir, I want to say & word on the convenience of the third class pusssh-
gers. In every Budget in every year, promises are being given, bub when
comes to actual facts we find that to have better coaches is a dream, reducsion
in the number of passengers for each coach is unthinkable and increase in waber
storage capacity is unimaginable and people have to travel in third-class widh
out answering eall of nature for hundreds of miles. T bope at least the presen:
Railway Minister will translate some of the promises inte actual facts.

Then, Mr. Speaker, the Minicter in charge paid glowing tributes to the loyakky
of the railway servants and their devotion of duty. Well, T join that chorus of
praise, but with reservation. It is not correct to eny that all the servans sra-
ployed in the Railways are honest to a degree where * we can call theia real
servants of the people. In the Goods Department and in the class of people
known as Ticket Collectors, corruption i= rampant and I am sure many members
of the House who coma #~m different Provineces will bear testimony to whak 1
say. Ticketless travel is of course due to the defiance of the law. There ia
no doubt about that, Refugees have had to go from one place to another. Thoy
had no money to fall back upon and nothing to pay.  But apart frem that,
$here is one reason why ticketless travel is on the inerease, and that is, the en-
souragemnent of the Tickef Collectors for reeceiving not a ticket which has ne
faca value, but a currency note in place of thaf. -

Another point, 8ir, which iz very important from the administrative pons
of view is the establishment of Tribunals. In the Railway Departmoent  the
Heads of the Depurtments are already overworied. The Railway Unions and
other Labour Unions in the country are agitating that the decisions arrived b
by the Heads of Departments are more or less influenced by the administraive
machinery. For creating confidence and a sense of justice in the  railway
gervants, it is very necessary to establish Trihunals. It is an aecepted pmin-
ciple of criminal jurisprudence that mat only that you should do justice bhus i}
-should appesr that justice would be done. In foreign countries, particularly
Xew Pealand, such a system of Tribunal has been established and T submid
that it should be adap¥ed here also. 3 :

8ir, the prineiple of de-control has been accepted by the Governthent. The
suceess or failure of this policy enfirely depends upon the working of #lie Raik:
ways in India and I am glad that the Minister in charge of Railways has taken
eare to refer to it in his speech, and with his capacity to diScharge his funchicns.
T am sure tha priority systein would be, strictly snforced. ]
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. "1'again congratulate the Minister in Charge for the surplus Budget and ex-

. press my fullest confidence in him for his capacity to deal with railway matters.

* In India, Railways are a great asset and I am sure he will nurse them carefully
and administer them firmly. .

Pandit' Hirday Nath Eunzru (U.P. : General): Mr. Speaker, Sir, before 1
offer a few remarks with regard to the Railway Budget, may I bring to the notice
of my Honourable friend, the Minister for Transport, that his speech was circu-
lated to Honourable Memberg only this moming und that the first volume of the

: Railway Administration Tleport has not yet been published. We used to get

it every year by the end of January, but this year, while the second volume is
available, the first volume is still in the Press. I know that this has been due
to the abnormal circumstances that have prevailed in recent times, but I hope
‘that the Honoursble Minister will see that better arrangements are made in
future in respect of the delivery of his speech to the members of this House
and the publication-of the Railway Administration Report.

Now, Sir, T shall deal with certain points which are raised by the Trans-
port Minister's speech. Sir, in order to determine to what extent our Railwayas
are functioning efficiently, I tried to compare the ratio of working expenses to
the gross revenue, which is known as the ‘operating ratio’. T tried to ompare
the operating ratio for the year 1938-839 with the operating ratio for the years
1946-47 and 1948-49. Although great changes have occurred in the current
yoar, T thought nevertheless that n comparison between tha operating ratio of
1938-39 with that for the year 1048-49 could not fail to be instructive. Now,
found, Sir, thut while the operating ratio in 1988-30 was 66.44, in spite of
eertain special fuctors which had to be taken into consideration that vear, it was
Y6:7 for the year 1946-47 and 83'3 for the vear 1948-49. 1 shall not ask, Sir,
why the operating ratio is so high, partlv because we know a heavy rise in prices
and wages has inevitably affected the ratio by increasng the working cxpenses,
and partly becsuse, my Honourable friend, the Minister for Transport will say
ihat he had appointed the Indian Railways Enquiry Committee in order to look
into that matter. The reason why I have put forward this point is that the
operating ratio being so high, it is obvious that the successful working of the Rail-
ways depends on the efficieney with which thev are managed. The heavy in-
orease in expenditure makes it more necessary than ever that there ought to be
better supervision than there wag in the past and that the Labour should not
merely complets its statutory work, but should perform it in a patriotic ‘spirit.

In order to be in & position to consider whether the standard of efficiency at
present was fairly high, I paid special attention to two factors. These are
factors on which the Honcurable the Minister for Transport has laig great -tress
in his speech. The first important question which deserves mention in this
respect is the turn-round of wagons. The Honourable Minister told us in his
last speech, i.z., in November last, that leaving South India out of account, the
turn-round of a Broad gauge wagon was between 14 and 15 days. When the
Indian Railway Enquiry Committee reported in 1937, it commented adversely
on the slow turn-round of the wagons at that time. I gathered from its report
Baat for load of 204 miles, the turn-round of n Broad Gauge wagon was hetween
18 and 11 days and it recommended that this should be reduced to 5 or 6 davs.
It is not necessary that we should be able to do what Scuth Africa has been
able to. Everyone of us knows that we are less fortunate than South Afrieca
in reéspect of our Gauges. There is no uniform gauge in this country and it is
inevitable, iherefore, that the turn-round should be a little longer than it is in
Bouth Africa. But even allowing for this fact, the Committee considered shat
the turn-round was exoessive. Now, my Houourable friend told us last Novem-
her that it was between 14 and 15 days. He hag told us in his latest specch
that this period has been eonsiderably reduced. buf T should like to know what
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the overall figure is, I am giad to know that there has been improvement on
certain ‘Hailways. But the progress that has been made when considered in
the light ol the observationg of the Indian Railway Enquiry Committee is Lot
enough. There is further room for improvenient and considerable improvement,
My Honourable friend has in his speech—I am sure inadvertently—confused
turn-round with the period required to repair a wagon. On page 5 of his speech
I find him saying that the average period of turn-round of a broad-gauge wagon
was 48 days. 1 believe what he meant to say was that the period required for
the repair of a vroad-gauge wagon was 48 days. :

_ The Honourable Dr. John Matthai (Minister for Railways and Transport):
Sir, may I explain? I think it is obviously a mistake in & source for which 1
am not really responsible. Obviously the Honourable Member is correct in say-
ing that the figure I refer to is the figure of the period of detention: for overhaui
and repair in a workshop, .

Pandit Hirday Nath Kunzru: As this paragraph confused me, I drew the at-
tention of the Honourable Minister to it so that the speech might be corrected.

The second point to which I should like to draw attention relates to the pes-
centage of engines under repair. My Honourable friend has been able to reporb
some improverment in this respect too; but we do not know what the percentage
of engines under 1€pair at any particular time is, But I find that in
1946-47 it was as high as 19, i.e., about one-fifth of the locomotives were out
of uction on any particular day. That is a very high figure and this peint salso
received the consideration of the Railway Inquiry Committez to which 1 have
already referred. The percentage was probably a little higher at that time,
and owing to the efforts made as a result of this Committee’'s report it was
brought dowa. But it again inersased considerably. This is another
matter which requires serious consideration, and I lay stress on these poinis
because as I was looking into the figures relating to the increase in traffic since
1988-89 and the increase in broad-gauge wagons it seemed to me that the diffi-
culty that we were experiencing in handling traffic was due less to the shortage
of wagons or age of the locomotives than to other factors. T made my caleula-

_tions with the assistance of the Financial Commissioner of Railways to whom 1

am very grateful for the help he gave me in understanding certain points in
connect'on with the Transport Minister’s budgét speech.. And I found that
while the inerease in iruffic amounted to about 24 p.e. that in broad-gauge
wagons amounted to about 17 p.c. Now if the turn-round was not so slow as
it is it seems to me that the traffic that is offering, even though it iy substantially
more than it was in the year 1938.39, would be efficiently handled.

Sir, I had intended to deal with the question of spare parts and overcrowd-
ing in third class carriages but I shall not do so in view of the fact that my time
iz nearly over. [ shall therefore make one suggestion to the Honourable
Minister with regard to a matter of some importance. I think the manufacture
of wagons in this country should be increased and the cost per wagon should be
brought down. Now at present there are four or five concerns which offer ten-
ders for the construetion of wagons. They seem to-have comhined and to keep
the prices at a pretty high level. If some other concerns can be induced to
take this up—and I think Tata’s alone can do so—the nurober of wagons manu-
factured in this country might be increased and at the same time cconomy
might be effected. I hope this matter will receive the attention of my Honour-
able friend, :

8ir, before I sit down I should like to refer to the question of regrouping and
the division of capital liabilities of the railways between the Pakistan and Indian
Dowinions. Ae regards the first point I am sure my Honourable friend
remembers that he told us in November last that he had appointed an officer to
lock into the matter. I understand that the report of that officer has been
received, and T hope that before any decision is arrived &t the matter will be
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placed before the Indian Railways Inquiry Committee so that its opinion migat
be ascertained before any action is taken. As regards the capital liabilities my
Honourable friend told us what the points at issue were between the two
Dominione, We were told some tinte ago that a settlement on all points had
becn arrived ab Letween the Dominions. I request the Honourable Minister to
tell us on what basis this settlement has been arrived at. We remember the
financial effect of the difference in opinion between the two Dominions ‘which he
placed belore the House in November last year. It seems to me that our cupital
liabilities, according to his speech, are about 30 crores higher ‘than they were

expected to be then. I should like to'know how this has happened and cxactly
how the liabilities have been divided.

Dr. B. V. Keskar (U.P. : General): Sir, with the limited time at my dis-
posal I do not propose to pick holes or criticise any aspect of the budget speech
of the Honourable Minister. I would leave it to my Honourable friend Mr.
Banthanam. I should like to deal with certain important principles about the
development of Indian railways; but before proceeding to what I eonsider a
very grave defect in this respect in the budget speech I should like to refer to
<one thing in passing, namely, his reference to corruption on Indian railways.
The Honourable Minister made a kind of assertion that members of the House
and persons outside also are in the general habit, of very irresponsibly accusing
the railway administration of corruption. I may assure him, and I am sure
that I am speaking on behalf of a large number of members, that most of az
are not so irresponsible as fo accuse the railway administration generally or the
vast majority of officials of corrupticn.  But at the same time, we would be
failing in our duty if we did not bring it to the attention of the Honourable
Minister and at the same time of the otaner members of the very large amount of
eorruption present in all ranks of the railway administration. Tt is no use try-
ing to confuse this issue which is a very important one from a moral and admi-
nistrative point of view. I do not think my friends of the Railway Board and
high officials of the railway administration would be able to deny the very large
amount of corruption present on the railways in all ranks. = T am at one with
the Honourable Minister in appreciating the services rendered by the Indian:
railways from the highest to the lowest and the high efficiency at present operat-
ing on our railways. Bubt ab the same time if is no  use denying - that the
corruption which probably has ‘inereased to a great extent due to the war is
even now a very important and a very serious ohstacle to a greater efficiency in
Indian railways. : - ;

Sir. T in vain tried;” while lisiening to the speech of my Honourable friend,
the Minister for Transport, for any indication of a general plan for the develop-
ment and progress of Tndian Railways. T looked also at the memorandum
prepared by the Honourable Minister and searched in vain for finding any Jine
or indication of the wav in which the Indian Railwavs were go!
and develop. T am quite aware of the enormous difficulties 1
am quite aware of the abnormal circumstances at present, but we all expected
that when Tndia has hecoms free after the 15th August, some new line is going
to be 1aid for our railways as we expected in other departments of our life and

“administration. . T expected that the Honetivable Minister woilld give ug some
indication, some plan, some over all view of how we are going to develop our
railways. - Bir, it is not, T cubmit a small ‘matter. To my mind it is a funda-
‘mental and a most important point. How are we going to develop our railwave?
“Are we going to administer them as the private companies used to administer
“them? That is for getting a certain amount of profit for zetting a certain
percentage, some of which will he paid ae interest and the rest will he ‘paid info
- the general budget as an alleviation to the 4axpayer? Or are‘we zoing to develop
the railways as a great social service for the seneral development of wir country
and our socieby? T dn sorry, Sir, that after looking carefully at all the papers, and

-+

ng to progress
in the way;: !
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all the figures and the memoranda presented to us, I feel that the outlook of the
Railway Board is yet very conservative and i# my Honourable friend the Minis-
ter will forgive me, out-moded. I do mot see yet any signthat the policy lad
down during British rule, probably from the fime of the company Ways, has
yet changed to any appreciable extent. ~We still consider—I mean the Railway
Board appears to consider—that the Railways are naturallv the means for
fransport: but at the same time are a great industry which give a certain
amount of profit which for giving that profit have to run efficiently, and there
ends the matter. I submit, Sir, that unless we completely change this poing
of view, unless—and I submit it very humbly to the Honourable Minister for
‘I'ransport—we hereufter consider the railways as a means to an end ie. to
develop our country economicslly, socially, strategically and militarily, we will
pot use this great instrument for the purpose for which it ought to be used. 1
would like therefore at least very soon the Honourable Minister will take
into consideration this fundamental problem of Indian railways which to my
mind is as important as carrying out the details of administration. How are
we going to use this great instrument? Vast areas of our country are still un-
opened: immense regions cannot be reached by railway transport, and thero-
fore they are practically unknown to the rest of India and to the rest of the
world. Do we propose to develop them or not?

When I referred to the rather conservative outlook of the Railway Board I
am reminded of the conversation that I had with an expert of the Railway
Board on developing certain regions by having railways there. The-immediate
angwer was that it will not be remunerative. It will not give us a certain per-
centage of profit and therefore it is out of the question. Now I submnit, Sir.
that with such a great social system as our nationalized railways, are we going
to look to the immediate profit? Are we going fo see that if I build a railway
in 1948 I should get 5 per cent. in 1949, or are we going to see that if today we
invest a large amount of capital we will get probably 500 per cenb. in 1960 or
1970? 1 submit, Sir. that the building of railways, the opening up of largs
parts of our gountry is important for the future of this country; and any smouns
invested for that purpose if it does net give any profit today is a betler invest-
men$ thon getiing 5 per cent. today, 8o I just referred to this matter to ndi-
cate the mentality that is ruling in the Railway-Board. I do not mean fo say,
8ir, that we should not look to the financial side of the question. T agree thut
the railways have to run as an economical eoncern. - But T do  submit that the
railways should not think, specially after they liave been nationalised, that they
are g profit-making coneern.  Whaterer profits tiiey earn should remmim with
them and should be utilised for improving the raillways and for further extending
eommunications in different paris of the country.’ To my mind thig is che
gravest defect wn fhe otherwise very remarkable speech of my Honourable friend
the Mijnister for Trangpors. . s et

I am at one with my Honourable friend here in appreciating the very good
work that has been done during this abnormal time. We all appreciate  the:
remarkablo work that tho Honourable Minister hag done. But I do submit that
the vestizes of - the conservative —and imperialistic outlook fthat we still have

_must be changed. thet we must have an overall plan, a five or ten year plan, for
“the rebuilding of the Tndian railvays and the' basic principle on which that plan
should be built pnist net be whether a certain scheme is going to give us 5 or 10
‘per cent. proft but it should be whether in the years to come and generations to
eome they are going to develop our coundry fully and completely. I therefore
submit fo mv Henourable friend. the Transport Minister that th's urgent problem -
“should be tackled. =~ With reference fo the problem which is likely to come un
today (and I represent the views of rhany of my Honourable friends) we musi
not sxpeed the railways to be gread contributers to the gemeral rovenues but we
must expect themi o be great arterios in the sbdial development of our country.
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Prof. K. T. Shah (Bihar: General): Mr. Speaker, the tradition of offeriug
congratulations to the Honourable Minister after such a performance as he has
just given, has become so hard and fast that I wonder if much meaning will be
leff in it if I were $0 offer my very sincere congratulations for the lucidity of ex-
position and the marshalling of facts with which he presented his statement. Ou
the last occasion I was unable to tesbify to iny appreciation in this manner when
he presented the interim budget, so to say, and it was perhaps just as well ior
me that 1 did not, because I had intended to end up those congratulations,
the risk of being presumptuous, by saying that I could not have done it better
myself.  As it is, T am very glad that I escaped from the sin of presumptuous-
ness, becauso today 1 do not feel very much in the mood of repeating that ex-
pression: not that T have any chonce of emulating him now or in the near
future, but I would say that judged as a performance in the presentation of
ldrge array of facts and figures in the most clear and lucid manner, marshalling
fact after fact, each in its proper perspective, it was edifying and even instruc-
tive. The sum and substance of it left me free to offer also some critical re-
marks which I hope will not be misunderstood by the Honourable Minister.

-In the first place, 1 feel inelined to endorse some of the remarks which wmy
Honourabiz friend Mr. Santhanam has presented to this House with regard to
the basic principle as to the place of the House in acting as the watch-dog of
public finances, whether in a commercial and public utility service like the rail-
ways or in general finance. T feel free to confess that the little experience that
I have had of the working of these committees makes it difficult for members of
this House to express whatever constructive criticism we may have to offer, it

for nothing else, for lack of time. T am aware that there is a congestion of busi-

ness. There is a great deal of business, which this Government has got to get
through within a limited time. and this makes it naturally diffieult to apportion
proper time for & proper study and suggestions which Honourable Members may
have to make for the information or for helping the Ministers in charge of such
departments as the railways or the transport services of the country. 1In that
case, may I, without meaning any offence, suggest that we need not be tied
down to the tradition which we have inherited from the past bureaucratic and
non-responsible government.  For instance. I do not see why this Flouse, if it
really wants to do ite business, should only sit for 14 or 15 weeks in the year
and leave the rest of the business to be handled as it used to be in days gone
by.  The little experience that T have of the Standing Committee on Finance
has enabled me to see and T am sure that must be repeated in the Standing
Committee on Railways that 20 or 30 items are presented to he disposed of by
12 or 15 people taking part in a couple of hours, which does not zome to an
average of more than 2 minutes for each item and they involve figures of the
dimention, as mv Honourable friend Mr. S8anthanam pointed out, of 20 50, 2
or 5 crores. ‘We seem to be nowadays playing with crores and the miserablz
lakhs do.not seem to appeal to us at all.

Take the case for example of the Postwar Railway budget. I do not know
(the Honourable Minister will correct me if T am wrong) if that plan which is
said to have been prepared 1in the department has specially received consider-
ation at the hands of this House. I do not know whether it would be put ‘nto
execution by the Ministry straightway without its being brought to this House.
But I may at this stage even tell the House that on the last oceasien after the
last war (I am speaking of the war of 1914-18) when this Convention was intro-
duced first in 1923-24, and the railways after 75 years since their introduction
in this counfry were placed on a commercial footing with commercial aceounting
a five years’ budget was voted straightaway involving an expenditure of 150
crores. The counfry suspected at that thme that there were other motives at
work in voting this Jumpsum grant for capital expenditure, wiz., for relieving
unemployment in England, which was very acufe in those days- T do hope that

L]
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we-are not going to repeat anything of this kind and ¥ shall most cordially
welcome any assurance from the Honourable Member (which I hope will comie
during the course of his concluding remarks) as regards plans, if any, of the
Railway Department that are to be placed before this House and when they will
be placed before this House.

Observations have been made with regard to the surplus I understood 1hat
the disposal of the surplus of 10 croves is being considered by a coramittee of
this House presided over by your honoured self, Sir. While i have ot ke
slightest intention to prejudge or take the final authority away, I do hope thai
before a final decision on that is taken, the House will have an opportunity tu
see whether any reversal of the Convention which was established in 1924 1s to
take place, while making any decision of that kind,. We are having no oppo-
sition in the House and.the House have automatically. registered their decision

‘with their imprematur by passing 10.crores of expenditure. Pleuse do not

misunderstand me: I do not grudge them. Democracy, however expensive it
is, will be failing in its mission if it also did not pay some attention to economjy.
At the risk of being misunderstood I fear that the comparison that ‘my Honour-
able friend Pandit Hirday Nath Kunzru made just now suggests  thut we ale
uot having all the economies which we may have a right to expect in the adm-
nistration of the railways. I am speaking with considerable handicap beeause
T have no knowledge of the working of the railways. The so-called Adminis-
tration Repott of the Railways, Volume I which in the past used to be given lo
us is not before us so that we do not know how the railways are worled. - The
railways have a double face. They are a commercial department whoase
accounts have been placed on a commeércial footing about twentyfive years ago.
The Railways are also—and I am glad that an Flonourab'e Member has stressed
that particular aspect—a public utility service whose utility valuz should
not be overlooked while considering the commercial aspeet or the
purely  financial aspect of the railways. I am not suggesting  that
one should necessarily exclude the other. I am not suggesting that we should
sacrifice the utility aspect for the sake of the finaneial aspect or wvice persa. Bub
I am definitely suggesting that it is up to the Ministry to see the force of it
that the two can be reconciled and as a competent and able minister that he is
ib ought to be up to our present Railway Minister to do so. He has been good
enough to give us comparisons of the signs of hope that he has observed in
regard to improvement in turnover, in regard to improvement of working effi-
olency and so on. May I say that you are perhaps obliged to make these com-
parisons in relation just to the last preceding pre-war vear? T do not know
whether the Honourable Minister wants us to believe that in 1938-39 the railways
of India were administered at the most efficient possible level so that we should
return to that, considering that as the scme of perfection for the administration
of railways. “If he does so I am afraid I cannot agree with him. The rail-
ways of India in the world's history of railwavs have not been by any chance
the most efficient that could be found. While T have no desire at all to intro
duce the slightest note of carping criticism T am also unable to agree with
him in the warm tribute he paid to the railway staff. T very much regret it. 1
do not wish the employer to be thanklesg or unappreciative. But T do think that
if the Honourable Member had the same experience as perhaps a good meny in
this House ang far more outside would have had as regards the indifference not
only of porters and ticket collectors but even station masters and more responsi-
ble people, he would not be quite so handsome in the praise that he has given.
It is all to his credit that he is so appreciative. T also appreciate the psveholo-
glcal value of enconraging people to be good by appreciative relerences
of this kind. But I also want him %o note and appreciate  that there
is such a thing as deliberately closing our eyes to the fasts which we should
have the moral courage to point out even if we happen to be in the unforfunate



942 CONSTITUHNT ASSEMBLY OF INDIA (LEGISLASIVE)  [19rH FEB. 1048
[Prof. K. T. Shah]

position-—I hope he would not misunderstand me—of being a responsible-
Minister. Sir, if you look to the whole history of-the railways of India they

have completed a century in this year of grace. In this period they have had
hardly tweniy years of surplus. For seventy-five years, up to 1923, they had

no depreciation fund, they had no reserve fund. Everything that came by

way of seeming surplus over expenses was just taken over and shown as an
index of the successful working of railways. Bince 1924 they have been placed

on a commercial footing because the state took them over. For five years only

they worked on a surplus basis. For seven or eight years thereafter they ate

up all the reserve and the depreciation fund so that by 1937 there had to o2

something like Rs. 60 crore moratorium due to the general revenues from 'vhe

tailways. From 1939 to the end of the war the railways showed a profit. May

I say that it was a very deceptive profit? It was no profit. It was the state

putting from one pocket to another and therefore such profit as the railways

showed was no profit at all.

1 would before concluding, invite the Honourable Minister to consider this
matter believing me that I have not spoken in any spirit of carping criticism. 1.
am not theé last among those who admire and appreciate the work he is doing
and T can assure him that that appreciation and admiration would be a hundred-

fold strengthened if he will also see to it that points like this placéd before nim
in all modesty are attended to.

Shri Harihar Nath Shastri (U.P. : General): Sir, while speaking on the Rail
way Budget I propose to confine my reinarks to the problems of railway em-
ployees. At the very outset I acknowledge with gratitude the carnest on-
deavours that have been made by the Honourable Minister for Railways to come
to a settlement of the problems of railway employees. The very fact that he
has suceeeded in appeasing the All India Railwaymen’s Federation is a high
tribute to his tact and foresight. = While aceording him my hearty appreciation -
T shall be failing in my duty to my constifuent unions—the unions that are

~affiliated to the Indian National Trade Union Congress—Tf T do nob ovail of this
opportunity to bring to the notice of the Honourable Minister certain hardshipa
1hat the railway employees are still subjected to. T would first desl with
cerfain questions arising out of the recommendations of the Pay Commission as
imvlemented by the Government. In the - Explanatory Memorandum on the
Railway Budget it has been said thut the recommendations of the Pav Com-
mission have been Hberalised in several direstions. - In whatsoever direction
the recommendations ¢f the Pav Commission ‘may have heen liberalisad,
“the position &s it stand« today is that there is still a large number of employees in
_railways who feel agorieved due to tHe recommendations of the Commission as
implemented by the Government. ¥ would, with your permission, Sir, tale only
two instances on this oceasion. ; sl R A e
Firstly, there are, cases of pre-1981 employees who have put in  at least
sighteen vears of service in the railways. ' Originally, when the recommenda-
tions of the Pay Commission eams out, the wages of pre-1931 employees wers
tedueed in a large number of eases.  TLafer on the Railway Board saw through
« the flaw and efforts were made to rectify the mistake. What they did was that
~thev put the pre-1981 employees' on the new seale and gave them®one unnual in-
verement. But even inspite of that it is hardly any consolation to a  large
_number of employees most of whom have atteined thelr maximum of _efficienay
and it iz onlv inithe fitness of things that the number of years that they have
put in should be taken into consideration while determining their geale, = 7
The next point that I would refer to in this conneotion is aboub the em-
~‘ployees emploved in the O.T.., 8T and M.8.M. Railwavs. The fxation of -pay
n the said Railways is mosf inequitous. Thd pay of emjloyees in them is e~
tremely low g8 compared with employeds in ~ther Railways. When the forms of
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refersnve ¢f the Ceatral Pay Commission were arnounced the standardised pay to

various categories_ of workers in different Railways was visualized. The
workers in these railways were in the hope that when the recommendations of
the Pay Commission would come out, they would be put on the same plane as
employees in othér ralways: but when the recommendations of the Pay Com-
mission came oub, the matter was shelved. The result is that em-
L »x.. ployees of the same category, working in the same city and at the
same station but belonging to two railways are getting different wages—the em-
ployees in the above three railways in most cases getting as low as half the pay
of employees in other railways. Before the appointment of the Centrul Pay
Commission, the unions in these three railways represented their case {o ‘the
Government and sympathetic consideration was sssured to them. Later on
when the recommendations were published they again represented their casa,
but nothing seems to have so far been done. I understand that a special officer
has been appointed to look into the implementation of the awards of the Central
Pay Commission. So far as these three railways are concerned, he too has not
moved in the matter, and one does not know # he is even competent to deal with
the cases of these three railways.

The Honourable Dr. John Matthai: May I ask the third railway?
Shri Harihar Nath 8hastri: O.T., 8.1.R., and M.5.M. are the three railways
concerned.

There are certain other matters connected with the pay question which were
referred to o separate adjudicator, I mean Justice Rajadhyaksha. Th_e reporé
of the adjudicator, though submitted long ago, has not yet been published by
the Government for reasons best known to themselves. Apart  from other
matters, there is just one question that I would submit on t._hm_ occasion. 1t iy
the question of reduced working hours. I would particulariy invite the atten-
tion of the Honcursble Minister to cases of certain categories of workers for 1a
duced working hours, perticularly cabin masters and _their staff, controllers,
gate keepers, engine crew and guards. Reduction in thar working hours ix
wasential not only from the point of view of labour but also in the public interest
and to ensure efficiency in railway transport. Now, Sir, there ig another vital
question that has been raised on the floor of the House, so far as I am aware.
for the last fifteen or sixteen years, and that is the question of the security of
service, Of all the departments of the Government, the Railway is ihe only
department where an employee even today has practically no security of service.
The railway can dispense with his services without assigning sny reason, a practice
which does not obtain in any other department. There are provisions with
regard to appeals and enquiries, but they too-_-—I may be pardoned for using &
strong expression—are a mere farce. Even in an ordinnj-}' court of la\-:-, if w
man is convicted, he ean get copies of evidence on the basis of which he is con-
victed, Here in the railways a man is dismissed and when he asks for copies
of the evidence against him, the same is denied to him.  The method of appsai
s aqually unsatisfactory. An employee puts ip an appeal to the Buperinten
dent who calls for a report from the clerk or the person who has been instru.
mentsal in passing the order against him. He of course supports the order and
the appeal is dismissed. Then again he files an appeal to the General Managec
snd the usual practice that obtains is that the General Manager writes in a
printed form-that the appeal is dismissed and that he has got no reasons to in
terfere in the matter. The same fate he meets when he refers his case to the
Railway Board: It was suggested by the Whitley Commission as early a¢
1931 that a committee composed of representatives of workers and railways ad-
Juinistration should be appointed to look into the question of appesls. . About
sixteen or seventeen years have passed and nothing in that direction has oeen
ione. In a number of countries, especiallv in South Africn. there i a com-
mittee composed of eight or nine members, half the membhers being represen-
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tatives of unions and the other half being representatives of the managsment,
and it has one Chairman, and all cases are dealt with by that committee. Now
the-time Lins come when this important question which has been hanging on for
the last fifteen years should be dealt with in the interests of efficiency as well as
of -justice. '

Now, Bir, there is one more question that I would like to make a passing
reference to. There are persistent rumours that have been going on for some
time that . there is going to be a reorganisation of the railwavs and’
that the railway$ in the country are going to be consolidated or
amalgamated into four different lines. I do not know how far it is
correct, but without passing any judgment on the contemplated scieme
I should only submit on this occasion that the question of reorganization will
involve many factors affecting the interests and well-being of workers, and I
would -earnestly appeal to the Honourable Minister that before any such scheme
is put into operation, the unions and the principal labour organizations of this
country should be taken into confidence and consulted in advance.

Bir, a number of speakers have referred to the prevalence of corruption in
railways. I am pained to find that speakers of the eminence of Professor
K. T. Shah have made such allegations. I do not deny that corruptions ars
there in railways, but they are not of such a nature and they are not prevalent
to such an extent as efforts have been made 40 make out.

Some Honourable Members: No, no. | L

Shri Harihar Nath Shastri: While admitting that there is s certain amount
of corruption, T strongly dissociate myself from the sweeping observations tha#
have been mnade in this respect.

An Honourable Member: You do not know.

Shri Harihar Nath Shastri: Whatever may have lwen the position during
the war, now with the changing times and with the assurance of better ament-
ties and increased wages, there is an inereasing sense of responsibility among
employees of every rank in the Railways. With the moral level of our country
rising, the time is fast approaching when this House will cease to hear of snck
corruption.

Bir, T have referred to certain points. I would have liked to refer to some
more, But as there are only two minutes at my disposal, I would coneclude.

Mr, Speaker: The Honourable Member may carry on till recess time: there
are two minutes more.

. Shri Harihar Nath Shastri: Since the reins of Government have passed inte

the hands of popular representatives of people including some of our esteemed
leaders, there is no doubt that earnest . efforts have bieen made to tackle the
problems of railwaymen with sympathy and imagination. ~The present wa-
ernment have created a feeling . of confidence in them that they have got vhe
best interests of these men at heart. Now the next step is for the Government
to understand and appreciate their basic difficulties and to remove the same.
It is not in a spirit of criticism that I have made these observétions; 1 have
done so as T want peace for the country and prosperity for the masses,  Only
a few months back there was an Industrial Conference. In that Industrial
Conference, I, speaking for myself and on behalf of the great National Orgam-
sation that I have the honour to represent, pledged my support to the three
years' industrial truce; and although there are certain parties that have backed
out from the said undertaking, we still feel ourselves in honour bound to im-
plement that underfaking and it is only with a view to see the materializatior
of the ides of indugtrial peace that I am placing the few points which I have
done just now for the consideration of the Honourable Minister.

Sir, there is just ome more point. In the speech which®the Honourable
Minister made the other day he referred to reduced outturn of work. I may



Wgart e g

BAILWAY BUDOET-SGENBRAL Drécvssioy 945

sssure the Honourable Member that so far as we are concernéd, we stand for
maximum utdization of the capacity of the workers to work. 1 do know that
workers are patriotip, and our organization will do its level best to induce the
workers to create efficiency in them gnd to have a better gsense of responsibility
to the country and to the community. Sir, 1 thank you.

The Assembiy then adjourned for Lunch till Half Past Two /oj‘, the Clock.

The Assembly ve-azsembled after Lunch at Half Past  Two of the Clock,
My, Speaker (tne Honourable Mr. G. V. Mavalapkar) in the Chair. *

- Dr. P. S. Deshmukh (C.P. and Berar: General): Mr. Bpeaker, Sir, at the
very outset I must, 1 think, offer my congratulations, although it has become
somewhat......

Shri H. V. Kamath (C. P. and Berar: General): Hackneyed?

Dr. P, S. Deshmukh: Somewhat hackeneyd, yes, as some of the members
of this House consider it—although I do not think that that remark by my
friend who. has the habit of interjecting his own opinions for thé consideration
assure the Honourable Member that so far as we are concerned, we stand for
of the Bpeaker who is on his feet, wag really justified. Indeed, Bir, the speech
delivered by my Honourable friend the Railway Minister was an excellent per-

formance and at least those who cannot imitate him must recognise the merita
of it. .

Sir, the Indian Railways are, as we all know, a nafional concern, and it is
therefore proper that we should give it very great importance #nd every mem-
ber of this House should be anxious to offer his ewn opinion and ecriticism, Bir,
the succesa or failure of this national concern and its management are wpatters
of vital importance, inasmuch as its success or failure will determine the ad-
visability or otherwise of nationalisation of eother concerns and industries in
the country for which there is 8o much demand in this House. This Point was
emphagized when we discussed the Railway Budget last time and I do not
want to say anything more about it.  But I must say, at the same time, that
when we look at it from this point of view, the surplus that has been shown by
the Honourable Member is unsatisfactory. After the year’s working, we do
not know whether the expeclations would be realised or whether we shall fall
‘short of even what we have budgetted for. Be that as it may, the Budget has
nok discloeed anything very attractive for. The condition of travel in third class—
0ot only in third class but also in other classes—continues to be abominabls end
in spite of the fact that the House, without any grudge or complaint, voted the
raising of freighits and fares last time, we find that there has been no improve-
.ment of any sort. One of the Honourable Members who spoke before me sug-
gested than an independent and a somewhat radieally different standpoint
must be brought to bear upon the whole Administration and that as a result at
least of our independence there was great need to re-organise the whole struc-
ture of the Administration. T I may offer some advice, Bir, I would suggest
to the Honourable Minister that more trust, better supervision and exemplary
and deterrent punishment for those who are guilty and are worthy of it should
be the guiding principles on which re-urganisation may be undertaken.

The Honourable Minister told us, a tactful minister that he is, at the very
beginning of his speech a denfinite piece of bad news.. He told us fhat we were
short of our expectations by as big a figure as Rs, 8 erores during the working
of the Railways in the last 7% months. - T would like to ask him, Bir, whether
a lot of this was not realdy due to the increase in fares an freights and whether
the principle of diminishing returns has not actually started operating. ‘T fear
thab in all probability that was the regson which has brought about this astonish-
ing fall in the earnings. After all, Sir, even today one travels by rail only
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when one hag no other course open. Because, Sir, railway journey is no pleasure.
It is a penalty and a persecution. However, much my Honourable friend may
hold up hopes of improvement, so long as they are not translated into actien,
We can have no satisfaction and derive no consolation.

The Honourable Minister must also hear in mind one grave danger. ihe
Railways are still crowded and overcrowded because there are no facilities of
motor transport yet available to the public. He will do well to remember the
situation with which the country was faced in the years 1030 to 1984 when
we had to issue 'zone tickets' and try to attract everybody to travel by Rail-
wags in preference to other modes of travel. I would not be surprised, Sir,
it as soon as the ban on import of motor cars is lifted and petrol becomes more
eagily available, the Railways, if they continue with the reputation they bave
earned so far, find that they have ¢o issue zone tickets before long. The three
years that he is wanting to improve the railways may then be too long & period.
Probably, within a year and a half, the circumstances which I am picturing o
myself might arise.  Therefore, from that point of view, I would suggest to
him that he should try his utmost to cut down this period. If he does not,
it is more than likely that by the time that he gets his improvements effected
and puts his new and attractive coaches on the raile people would not care %o
travel by the Railways,

One other point, Bir, which I would like to point out is that the Honourable
Minister held out ue hope of speeding up of cur trains. Well, the position
there is this. We used to be far quicker; the trains used to be far swifter cnly
a little time ngo, but the war probably put a strain upon them and they have
been slowed down and they continue to be more and more slowed down rather
than be speeded up in any fashion. I think this is also one of the things that

he may kindly bear in mind.

Then, Sir, another question I would like to put is I must rush up with my
points without elaborating them because the time is short—what has happened
to the promise that was held out by Sir Reginald Benthall, or Edward Benthall
—1I do not know which—that India iteelf was going to manufacture certain
locomotives? If I remember aright, sitting in a Post-war Reconstruction Com-
mittee meeting a few years Lack, we were told that in the course of a few
months Indian-made locomotives were being placed on the rails. I wonder,
what has happened to them. T hope Sir Edward Benthall has not run away
with themn, In any case, the Honourable Minister has made no mention about
them. )

Then, Sir, my Honourable friend seems to be very keen on stopping licket-
less travel.  In the opinion of some, it might be a good object to aim at: but
I have my own misgivings about it. The ticketless travellers can, T think. be
classified into three categories. The first is the ‘‘occasional’ ticketloss travel.
ler. ‘I'his type, taking advantage of the overcrowding, thinks it unnecessary to
purchase a ticket because there is nobody to supervise, nobody to check, The
compartments are over-full and even if the Ticket Collector were o make an
sttempt to catch him he could not get inside the compartment.

There have been some people who were probably habitua
tickets but who are now cultivating a habit ofpgoing v{ithout it,ted Ttgerguir: 1::::2
another way dut of this situation quite easily available thes2 duys and quite exten-
sively used. If at all one is caught without a ticket it is not at all impcu;sib.]e
to escape with a far less penalty than he would have been required to pay if he
were to purchase a ticket. Therefore, Sir, this ticketless travel has in my
opinion increased.  The other class of persons may be styled as ‘kabituals’ and
the third are those who arn “incurables”. Incurables will remain incurable
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whatever my Honourable friend may do. Thceg arg persons who according fo
the society that we have at the present moment are the professional beggars
and other miscreants. They will never purchase a ticket, firstly because in all
probability they are incapable of doing so and secondly because theg_ know that
they can escape without tickets under any circumstsnces. So, Bir, all that
my Honourable friend will be able to tackle are the first group, namely, the
occasionals, and probably, he might be able to shell something out of the hubi-
tuals, but so far as the incurables are concerned, they will remain incorrigible
and intractable in spite of what my Honourable friend may do. And if we
take into account the fact that there is going to be more and better supervision, 1
amn sure the occasionals will probably diminish to a very small number. After
careful consideration I feel that we ghould not be surprised if at the end of the
working of this paraphernalia for stopping ticketless travel, we may find that
tha expenses were much more than what we wil. realize from the ticketless
travellers.

Some Honourable Members of this House do not agres with the Honourable
Minister in the lavish praise he has accorded to the railway stafl and the railway
ersonncl. 1 personally think that in doing so, the Minister was doing his-duty.
et him do his duty in patting his staff on the back with a view to encouraging
the good officials as much as possible and let us carry on and point cut the de-
fects of those who are guilty of it. Of course my Honourable friend who preceded
me went the whole hog because he wants to advocate the cause of labour and his
dictum certainly is: ‘‘Labour, right or wrong.”’ He said that the labour was on
the whole honest and hard working and that Independence was going to make a
real difference.  But, Sir, the experience of most members of this House does
not accord with these statements and the people are still harassed by irrespon-
sible and corrupt officials in the Railway Department. .

Now that only two minutes are available to me, Sir, and since I am not likely
to have a chance of moving any cut motions, I had better refer to the various
subjects I have put down as cuts and of which I have given notice of and [ hope,
%}gr’ut}:ﬁ] Honcurable Minister will make note of them and consider them sympa-

etically.

My first complaint is that there is no provision for connecting Khandwa meter
gauge with the Nizam's border, which project was very seriously considered some
time back. There is also lack of provision on the Amraoti-Narkher conneetion
and I would also like to ventilate all the local grievances of Berar. Sir, Amraoti
not being on the main line has held up the progress of the whole of Berar. The
Government had come to a decision to put it on the main line, I hope that the
ratter will be reconsidered and that wise decision restored. The bridge on the
Badnera road being too narrow is very dangerous and inadequate for the traffic
on it. This should, 8ir, be widened at an early date. There is ulso great need
of having an over-head bridge on the level crossing at Amraoti. These are some
of the items, Bir, which I hope, even if they bave been rejected some time back,
should be reconsidered, because I asstre the Honourable Minister they cre all
worthy of being re-considered and worthy of attention. There is very great
popular demand for them.

While we do thankfuily accept that the railway sta¥ has done its best and
have really rescued us from a fearful crisis as a result of the Punjab situation.
It must be borne in mind that the House, the country and the Railway Depart-
ment have not been elow in looking after their condition and comforts*and so we
are entitled to expect much of them. I tried to calculate from the figures given
to ma and I 'find, Bir, that as much ag 67 crores of rupees are being spent on
providing dearness allowance, cheaper grain, on providing halth and other con-
veniences. 8o, +Bir, when we remember that we are spaading such g large sum
and doing our beet for the’r comforts, It is but natural that we should expect
batter co-operation and better behaviour on their park
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Shri B. Shiva Rao (Madras: General): Mr, Bpeaker, Sir, 1 have listaned to

1?8 budget presented by the Railway Member for several years from another
?& age, though it is for the first time, 1 am doing so from the floor of the House.
mIi‘ndchl Ife{ltered the House to-day, and was stopped by a policeman, I was re-
minds of & remark made by late Mr. Keir Hardie. The policeman luoking at
\-:'Icir;i;ifjby clothes asked him as he was trying to enter the House: “Are vou
o Ofbt?]]l: ﬂguzfélll}pg, comrade’’? Alnd Keir Hardie said: **No, this time on the-
Sir, as I listened to the Transport Minister’s speech, two features struck me
as being of special interest. The first'was his note of confidence in the future
and a justifiably restrained optimism with which he regarded the next twelve
munt.hg; and tl}e second was the evidence of a very sincere endeavour on his part
. a.nd of the Railway Board to tighten up and to invigorate the administration.
Bpeaking for myself, 1 feel, Sir, that considering the very exceptional strain
whtc_h hus been put on the railways in recent months, both by the partition and
& refugee movement of almost incredible proportions, 1 think it is only due to the
Railway Administration to say that the Railways have come out very well
through the crisis. If in the course of my remarks 1 offer certain suggestions or
eriticisms, it is entirely from the stand-point of wanting the Liailways to do even
better next year, than from any lack of appreciation of what they have done.

Before proceeding further, I would like to make one or two suggestions
which might improve the presentation of the Budget. I was somewhat en-
couraged by the remarks which Mr. Santhanam made this worning about the
difficulty of understanding masses of figures and statistical tables which are pre-
sented to us at budget time. As a new member, I fee] this difficulty more than
other members. t'seems to me that the various volumes whicn are given to
us at budget time could be made much more easiy intelligible to us if
there were in each volume a few introductory paragraphs giving us the salient
features contained in that particular volume. For instance, there is a volume
about collieries. As one who has taken a great deal of interest in the labour
movement, I would have appreciated if there had been attached to this volume
on collieries a statement indicating the total amount of coal raisings during the
year, the number of workers employed in the various collieries owned by the rail-
ways, the wage rates in the different collieries and any variations that may have
been introduced therein. ) .

Now, speaking about collieries, I do.not know if my Honourable friend SLri
Harihar Nath Shastri made any reference to it—unfortunately I could not be
present during the latter. half of his speech—but it does seem to me a source of
great regret and disappointment that the Railway Board has done almost nothing
to eliminate the pernicious system of handing over work to contractors. We
have had various inquiries through Commissions,—the Royul Commission on
Labour 17 years ago, the Bihar Labour Inquiry Committee on the eve of the war,
end then the Rege Committee which went into the same subject in the last two
or three years. This practice has without any qualification been cendemned by
all these three Commissions. It does seem to me a matter of surprise that the
Railway Board has not yet started taking any tangible action on that particular
recommendation. I believe, Sir, that at the present moment there_ is a
Huropean firm in charge of the labour machinery that was installed dun_ng the
war for improving the raisings of coal; and I hope that the Tl'anfsport. Minister,
when he replies to the debate, will give us some assurance that this matter will
gecelve his immediate attention.

In regard ‘to labour 1 should like to make another ‘suggest-ion. In view of the
importance of \labour problems, particularly at this time, T should like to see at
ihe next budget a separate volume similar to this to indicate the conditions of
railway labour during the year and the results of the - negotiations which ta.k_e
place every six months with the representatives of the All-India Railwaymen’s

Heedaration.
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Now, Bir, I spoke at the beginning of the evidence of attempts made by the
Honourable Minister and the Railway Board to imprcve the efficiency of the
working of the railways in more than one direction. We have had figures given
to us to illustrate how there has been improvement in the handling of goods
traftic and also of the movements of coal; and I hope that during the next 12
months he will inaugurate a4 many-pronged drive to obtain similar results in other
directiohs.  The last speaker spoke of passenger traffic, and I think it is a
scandal that some of the passenger trains run late almost every day. It would
have been of interest to us who come fromn Madras to know how many times in
the month the Grand Trunk Express is punctual; and if the Transport Minister
cannot speed up that particular train, I would suggest in all seriousness that - he
might change the name of the train to the Madras-Delhi Slow Passenger.

T'here have been references in previous speeches to the existence of cor-
ruption, and 1 myself feel as strongly on this subject as other speakers do. It
is a long-standing and chronic evil which has grown in recent years. I remember
some years ago Sir Tej Bahadur Sapru narrating to me a conversation that he had
with a retiring colleague of his who was in charge of Commerce and Railways.
He said to Sir Tej Bahadur Sapru, ‘“‘Sapru, I have held many high offices and 1
am now retiring from the Executive Council. But I have not been able to put
by much money. I wish, before I finally return to England, I could be Chief
goods clerk of Howrah station for one year.”” I do not know if the present
Transport Minister has any similar ambitions. But since he has given statistics
I think it would be interesting to compare the income—the visible and the in-
visible income—of some of these subordinate officials with the salaries drawn
by members of the Railway Board.

Speaking ‘quite seriously on this subject, I think a great deal can be done
through publicity and inteﬂigently directed propaganda, particularly in regard to
ticketless travel. I feel a great deal of propaganda is necessary ainongst the
members of the railway staff. I think if there could be propagands among the
passengers also to resort to the practice of queueing up for the purchase of tickets
ang if the sule of platform tickets could be restricted much more severely, you
wouid see a coisiderable improvement in handling this problem of ticketless
travel. I noticed in America that no one—without any exception—is permitted
to go to the platform of a railway station unless he is a passenger; and I think
that if our railways would ab least restrict the practice of selling platform tickets,
they would sce a visible improvement in thig direction.

Looking at the figures spent on publicity and propaganda, as & newspaper
man I must conféess I was surprised at the extremely the pitifully small amount
devoted by the railways to propaganda. I think it is in the neighbourhood of 6
lakhs for & department whose annual estimated income is in the region of 190
crores. And when I speak of propaganda, I think there is a great deal of possi-
bility of improving not only our railway administration, but our railway income.
I am aware that in the last 12 months there has been what has been called a
Tourist Traffic Committee, That Committee seems to have faded into extinction
after producing a report which I believe is being shelved by the Railway Board.
Ho far as tourist traffic is concerned, undoubtedly there-are several difficulties in
stimulating it to the extent that one would like to see. Nevertheless, when wa
see other countries taking special pains to develop tourist traffic without tie
appointment of a Committee, I see no reason why we should not fotlow their
example. And even if tourist traffic does not begin to start in the next few

* months there is a great deal of preliminary work which, as I said, an intelligently
directed propaganda section can do. 1 am quite sure the * Finance Minister
would welcome. the prospect of having more dollars spent in this country by
American visitors from abroad. *
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And now, Sir, there is one other point to which I should like to refer, that is
the expenditure on dispensaries and hospitals. I hold a view in regard to this
which may seem peculiar to members of this House. I want the Transport
Minister to consider very seriously whether this policy of establishing separate
dispensaries and hospitals for the exclusive use of railway servants is jusfified in
existing eircumstances. It is a policy which has been inherited from the past.
In the old days when the railways were company-managed and manned entirely
by Europeans at the top, and medical facilities were far fewer than they are a#
the present moment, it might have been necessary for these companies, in

crdey to atract British personnel, to offer vhese privileges. But it
3 .M. seems to me wrong and indefensible at the present moment for .the
railways to spend vast sumg of money on separate railway dispen-
saries and hospitals, particularly in a city like Bombay. There is provision I
find for a 800 bed hospital in Colaba for the use of the servants of the B.B, and
C.I. and the G.1.P, railways. I can understand a dispensary or hospital Leing
established in a railway colony which is at some distance from a city or town.
I can understand a hospital being established and attached to a railway work-
shop, which would not be different from the practice of many large-scale
factorics. But I do take strong exreption to the State conferring special and
exclusive privileges on favoured sections of the company.

Shri B. Das: It has always been so in the past!
Prof. N. G. Ranga: That is the case in other cities also.

Shri B. Shiva Rao: There was one passage in the speech of the Transport
Minister which struck me as of very significant interest. He emphasized the
enormous scope for social service of the highest quality that railway edminisira-
tione can render, and in this connection he said that he had asked railway ad-
ministrations to get into touch with social service organizatiens. I would like
to add that railway administrations would do well also to get into touch with the
universities and to try to interest post-graduate students to do research in regard
to many problems which are of either direct or even indirect interest to railways.

I remember about a yesr ago having some correspondence with the Transport
Minister on this very subject. He referred in his budget speech to the special
train which conveyed Mahatms Gandhi's ashes to Allahabad. Although I was
not present in the train (I met it at the other end) I kngw what enormous crowds
greated this train en route; and it seems to me that {he railways should try an
experiment of running exhibition trains throughout the country for the main
purpose of bringing the results of research, agricultural research, medical re-
search, general scientific research, even nutrition research to the door of the
masses. 1 remerber seeing & train in New York a few monthg ago called the
“Freedoin train’’. That train went through the United States carrying
documents, original documents, starting with the Declaration of Independence
right down to documents signed by President Roosevelt: and I know the large
and enthusiastic crowds which went to see th's train. It seems to me that
the railways could do a great deal to foster masg education of the right type
by placing & few exhibition trains on the rails, in spite of the shortage of
wagons and passenger coaches.

Mr. R. K. Sidhva (C.P. end Berar: General): Not at the cost of the travelling
publie! ’

Bhri B. Shiva Ra0: Another suggestion which I made to the Transport Minis-
ter last year, and which I would like to repeat, is this. ~The movement for the
use of the documentary film has gained an enormous impetus in countries like the
United States, Britain and Soviet Russia. and I ventured to suggest to him last
year, and I repeat 1t here on the floor of the House. that if he could convert some
of the superfluous refreshment rooms st, big stations, and even third class waiting.
halls, into cinemas for the exhibition of documentary and instructional Sims, 1
think he would do a great deal to foster mass education.
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One final point I would like to make. I think every side of the House is as
anxious as the Transport Minister is to see that the railways furnish to the
public a service of increasing efficiency and satisfaction. But I would like to
add that there is a new reason for saying this at the present moment. Many
years ago we accepted the principle of State-management for railways. The
issue at that time was more political than social or economic. The issue then
was State or Company management, company-management at that time meaning
mainly foreign infiuence. But now the nationalization of railways has a ney
significance, a social and economic sighificance and it is from that point of view
I am considering the future administration of the railways. And if our railways
under State-management can prove just as efficient as any private enterprise,
and in addition become a potent instrument of social service to the millions in
this country, I for one would not very much bother about the precise significance
of statements on economic policy from members of the Cabinet. Our railways
should be run on this consideration: that the whole principle of nationalization is
on trisl. The more practical results our railways can show, the more quickly
we shall advance on the paré of nationalization.

Y AT =q7q . GATafISt, AT FraTaT S A e S s
Frafeaq & qrg AuAT a9ie 9 fRar § Se fod oy saer awrsat
T garg &g @ § fF oo w1 ST W IIET W 9% SAET
3fa uwara & fod avaars 3 fF 38 T wrer A€ qgm@T a9r g
97| SfFT ST IS T2 FET AT AT oY qvor WY FEy 7 qFaAr & ) &
AR AR §o a1d & fafret WA F @AW F o ww g1 &
FA A A I AT F qIET 97 fF FE A)gAT g 4y dne
(wagons) 73 &1 74 § 4T 9T 94, AT &Y, 15 & Far (coaches) §
o warfeddl #1 smaw & 933 F1 A7 a9 ofey q@ waw & fF
Fo Fe (Wagons) ¢ § ot w8 femma «ff § s ag wE A1 &
AT AT TH TH T4 | 3T TAT & Y 90 IR F& 41 fqw s 1 3/
a% qu (wagons) FAd W WX @A F1 fgwa §f 0 |, Ifgww
e (wagons) g aY wmag dfgara arew A &, afgwE TFdw T
aFd & | qg A1 ¥ A AfaeeT atge oA § o Arear g |

R TF T 5 g a9 g WY 9« 9 f5r o | § s awe
e (Budget speeches) gt i' S| ST R ATET A Fgl qT
IR Il gAr gfeew Y oF weAT ghewior AT el geT
{popular) gfesior gm Tnfed, a8 7 A w@r &1 37 TH WA
aF T & f5 fow qafen & s=T g R fewdd= (Railway
Deptt. ) @1 § a7 qafrerd ot A wdf §, d amerg | s
g R $ frare Q1F & a@ o & fRata Y g g g1aed AT gt
& wgeita (Refugees) ot 1§ & a8 W gk aroa stsew (problem)g
A ITHY q9g § Y Y fwaT § ST AT 3@ K d5 HTAS oA &
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za¥ fafieargr w1 S Awadt § afer (wasw fafeT (Refugee
Minister) 1%z a%d § f& Fg [@wT a0 & sy aifs N TEGST
(Refugees) i ag &1 =1 41X 1@ #1371 (change) 7 %7 | fw
Tz 1w (problem) § WX ¥ &aT @are § fF s o9 fafAes
(Railway Minister) q1ga ¥ Fa7 a1 ff JEAT (refugees) FT seom
. (problem) gar &1 7 § 1 7 @ew Ad gt F afer T oA & T
feedl & g g1 fawa wwer @ Aifwd | wmi & fawar wwe
FrT &, AT Y aEi @ 4@ F, ofeT WA are £ faw & e TS
(refugees) wTw % 7 § q facgw AAF WA A H WA, AT
a7 S fag # &ron @ & 97 oF § faeer  <awr ast w@fEe g1 @
3, o St wrgw fafiree (Prime Minister) qga @ 9@ o &wiar
q7 ©F AT & TAE & FF gOF SN A7 FT AICATS & ST G WLAT
o fr 9% %% e QT 9% g S QEAT & AT FeET § A TS
A § AT IEE B 914 AT qEFAL FT IH AAS F 1 T 9397 |
qg A W Ag agd ™MW A" § fmogw twa femEEe

(Railway Deptt.) #Y 7 &2 & f sy 78 Sfafedr (facility) @i 1
az SRt (facility) 78 35 | 3fra atrw ame o A1 fead €, Tt
F wATeAr §, 39 gfer § gH toa feadane (Railway Deptt.) & @g
9T wgrafa @A g3t | F=xzas (labour trouble) Y 2T &
SR s § @A OS A W a8 gaw (trouble) arst Y & 5@ fo
dr fagia s@ a% s (labour) F1 g=w (handle) feram 971, S/ AET
TR #% @FF § 97 9wl 7 evew (handle) fAT AT T Ay A FT
B ¥ S SFET F T A9 F FEQ € | GHr gred § @a (labour)
T ITY Fo AT a1 AF W F | ;WG & AT L gaiz fafr=x
(Minister) grga 78 |#8 f% tox & wrs (staff) § gWR &
aresT aata feaT &% SATRTA § Arg FTw fRar, qg oft 8% € afeT
Sa¢ (labour) =1 &Y fafyeex (Minister) 1 51 aeeF g 98 I a@
1 qTees &1 AFRATE | 77 A1 A FTH 9731 FL A% fod I N3 vt
& et | Sfw A @ s e s ardfaer (vot of warning)
Wff 37 0 aifan fe Y wEsY w7 E 0 S Fo9R (corruption)
Fad F9ad g AT EEd R o | T AE o AT
(noteof warning) g4k G AT (transport member) & WrTT
§ agf ar ¥ omn @are § 5 @l smia # owwoa 3
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sfeT & SuF ArsET 4z N F & | 7 f9% 98 w0 afew w0 g
(agency) oey dar F@ fomd wf@ & FTw (corruption) w1 qar
FAAT AT | AT ST S AgAG FIG & IAN Fo agrar A fon sm
& T vAes A9 & | ofm @) Agad @ F@ § AT T
FUTA FT AgAd @ & I ©OAT FWA AT AgAq & derad F71
fergeam wrog &1 AT 3fFT @R a8 A Ag) g, F W@ (staff)
F wIAT FAR A ASIE &Y qE § | WA Y 56 g7 AF ATET
st Ag # IR ST § |

TF WA F oA FIAC A@AT E, A 9@ M AT AT AT A A7
7% ot fr aframs § 4@ a1 @ i fF ted o o safafeRe
(jurisdiction) ferzeara #1 FIHIT &7 47 ag @i aF fOA@AT T
g g 14 FE F @1T g fa= e &5 g T4t !

gzweT § @A g f6 I9 AW W) awe we g e
e qifsa (Special Police) & fori #iet e sarer wam w1 & | FAG
=g (double) & ¥t saTaT 7@ faar wav g, # femms (Demand) No. 3 i1gew
(item) No. 6 #1 femT (refer) FTTgr § | @gl & SIFA (protection)
2 freiarl FET G 7 97 9 iod ® st fafedr (Military
o, ofersr ST fA@ T 59 F ST ST T & a1 1A T 3T g1 FHAl
2w 3w 7 A W frEe gaR gma et ff @ frEe @ s
T agL F ot A ey (Railway Minister) § g1 a1 f¥ a8
atq A wgw g g f5 gwre dwew (wagons) a@i aTaE g1 T @
T ag Wt E1F wew gar § fF gar o wEifET Zas (travel) FT
@ % 37 @19 SAEA F1 w0 | S o gw Tod (Railway) T4 & ar
«HE WeR 9gAi &7 Fed & w1 gl Gew, afew I FEAT T3 |
o T SR F S TA ORI G AN & I % Flew (protection)
R aa d S 7 G W TN @A) AT A FART G ARG A
(charge) & @€t 7z 7% g& o ag Famw (chacs) F &7 F FTWT AN
Iq% QI G AHIL F [@@F TRl Sq9T WKL GSIA  FIAT IqFT AT
FE Az Wor| T oM @ We amg frawd s A A 9
TN & a8 TR G gl H ST TIE, AL A Y, ® qE
AT fF Tased TaAHeE W2 A1 gE 4 9 9 1 3fFT 37 w2 81 SRR
(protection) ¥ g ST I, WA & @A @A IA A I AT FAA
# 7 FIAT 92 ST FfFIT F mﬁﬁ # 7a7dl § | frans & A1 qrEAr
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¥ Twiw (reference)iar g it B,B.& C.1 & 31 uw (o3 &7a
(Railway station) g, wigi o @i & Frrard s fraet Tead T
A ST g ITH W AR FW |\ H g@ AT AR A A
fromeim 5 ag gard watfes #Y wn # fodt @@ 1§ qawE s |

greqté fafreex (Transport Minister) amga & sri-szarer 1
R & farz fear & ste o9 s f qamd f5 oo awe & gam
femd =% o3 @I & | ASTAT-HETET TAR qF A THY WG E | OF 2T 7
A1 g S A a7 feavaat & faw zar § A gw som o= fearal @ 6
& gfte ) Al § St quT MEY 9% T A @ awdt § | 7@ fawd
T o1 Y e § | F 59 faefas & qoed qasg fore | sw@ -aETET
 FRETA A 173 fevEd (Railway Deptt. ) ¥ taw 78t faar &, @@
AT 33 § aMS FY O 59 q4fiaes (assembled) FIAT § wrEANS
# a1 (workshop) &FT Wfgd | &&= Fme (West Bengal) &
A 9T 7 At wrwAST § TEw 5 ) IfeT soAT-ATETEr (Ajmer-
Merwara) 1 a1 339 (develop) &% ff s=o ufww ag ad, &
9 | a%a1Y (Workshop) FT GFE=14 (extension) gY1 TaH! A€
qassg A g9t fad IoF & qengee w74 (point of view) & &
afes 2&rr & qaAraez 7% 39 (point of view) F 1

# 7z aqer { wfeon S # FEF 3 o3 N AT FH S T AT
TR #4271 (Action Committee) & @7 & IA& g4 @aw a1 T Tg
FATL ATHR ATAT | I S H § AY g+ (intrigue) FI® F 7 @ 9§
IR o G AT | S A gEA OF qe AT AT | 0 OF q@a qa
foraaY X% qaveg A8 A M@ § 77 Fawat 7 oaaq § 0 ford
§ qrERfaar T S g g waFe d@d g AR S fF g R
AT ATSH &Y ATAIT, IO gHH! G197 g1 SATa7 Jfegd |

FTRCATATE FT gH OF Trit5< (important) FFAT FATT a7
T A FTCETAT FT W F7 THT T TTH AT 37 FT CF F10 I 37 §
frag TfFeM & fRATI O g AT IUF AT FATT TAETT =T L
WIEH ST § | UF SRV A A 95 A9 F ARAT 5 qqd agary

gaq & fod st ¢ o1 yo gIAR AT AT (sheds) a9 # foxr
Ao far § St avg amawt ARl (o o d3w (sheds) F
AL FAT AMfgh @EAR & I7 L1 TLATH (sheds) Y ag7 &7
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& wigt & areomdt ama § | e T A IR F wwendf g § W%
I SAAF dgy (sheds) 7 FHF FTW qgT FL IaTAT g=AT § |
SHAT FT OF QAT HHIRT &0 & 31 Forg e 7 fash o st a1 a%a
& | RfAaY 3R ATt & SR FY FTRN 762 TZT FAT T2 § WL TW@E 7
N & FRET 92T | Ao Ao T Yo Ao F HIX WY &FAT 9T FTH
ﬁ's:a(sheds) F TEETE |

a5 AREE § fF F agg @t a1d Fgan Agar 91, g 914 Twe v
WA | UF ATq F o HTAT AGAT § A A @k (staff) FaRFE o
N TZAE F FTH F § I FI & FE AZF | AT F TIH
§ THF T ThonndT % TSAT 39T § IT AT & I 919 &Y F§ wWisqi &
IS UF ST &9F AT WY T & IIT AT AT § | 9 A & THH( AT
7g gat fF fage & ao facge 7 w11 gAR g3 faft=z  (Food
Minister) qTga #1 agi 4T 92T X J87 99 19 3r% FLAT T A
Iy FY TS gH qraear & fou sare s 9rfgd fr ag T &y

(English translation of the above speech)

Shri Jainarain Vyas (Jodhpur State): S'r, the skilful and praiseworthy
way in which the Honourable Minister for Transport has presented his Budget
has loaded him with congratulations and thanks that literally it might become
difficult for him to carry away this bundle of praises. But let me congratulate
him for this thing that he has saved us from an increase in fares. Neverthe-
less all that could be said in the past holds true even today. Of course, I do
want to point out to the Honourable Minister this one thing along with some
others.  Yesterday in his speech he told us that about four thousand and
seven hundred new wagons have arrived or are about to arrive. There are
seven to eight hundred coaches which might enable the passengers to sit com-
fortably.  But I know there are some wagons which have not been entered in
any books. Their number runs into hundreds; it may even touch one
thousand.  Will this matter be looked into? If the manufacture of wagons
goes on and no accounts are maintained of others, there may be innumerable
wagons; but perhaps instead of giving innumerable comforts they may cause
innumerable difficulties. To this I want to draw the attention of the Honour-
able Minister.

There is no doubt that even now the Budget that is presented to us and the
Budget Speeches that are made here lack, as Dr. Keskar has said, the national
and the popular outlook, the outlock which the present time demands. But
it is also true that the Railway Department is passing through extraordinary
ordeals.  Riots are breaking out every where. The rioting outside and the
Ingress of the Refugees are also problems before us due to which accommoda-
tion is not avweilable. People take trains for going back. The Honourable
Minister is not to be blamed for this, Rather he may ask the Refugee Minis-
ter to evolve a scheme by which the refugees may be saved from changing the
frains many times. Nevertheless this problem is there and T think,this prob-
lem of the refugees has not yet ended as was stated by the Honourable Minister
for Railways; it has only assumed different forms. Take the case of Sind
which Mr. Sidhva represents; of eourse, thas is not his consgituency but he only
belongs to that place. The refugees from Sind who had come upto this time
belonged entirely to the middle class. ,But those Sindhis who are pouring 1
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now are such that it has become a problem fo accommodate them. As was’
stated by the Honourable the Prime Minister the other day in reply to a ques-
tion that so many people had crowded at the Marwar Junction Railway Station
that they had to be stopped there. This stopping or. sending of these persons
is an onerous problem which will have to be attended to by other Departments
besides the Ministries of Railways.

It is very casy to charge the Railway Department with this thing that it is
not giving this facility or that.  But today there are bottlenecks of transport of
rgoods and of excess of work. From this point of view weé will have to
show some sympathy with the Railway Department. We will have to take ‘nto
consideration the ‘labour troubles’. But that trouble exists even today.
Those who hgndled Isbour in the past were bureaucrats, but today those ~ho
handle labour call themselyes the representatives of the people. Under the
circumstances the Iabour is justified today if it demands of them certain rights.
The Honourable Minister is also right when he says that the Railway Staff has
co-operated with him and has worked honestly. ~ Buti the relations between
the labour and the Minister can be the relations of a father and a son.  The
labour deserves to be patted for whatever good they do.. ‘But along with that
a ‘note of warning' must also be given to them that those who work dishdnest-
ly and encourage corruption will be dealt with severely. The speech of the
Honourable Minister for Transport lacked this ‘note of warning.” T think
while replying to it the Honourable Minister will, towards the end of his speech,
make & mention of this too. Not only will he mention it but will create such
an ageney  as will detect corruption. We have no objection to increments
being given to those who work hard. But those people who do not work sin-
cerelv but anly labour hard to make money should be removed. India has at-
tained freedom but that does not mean that the staff has got the licence to
make money. I hope such liberties will not be taken.

Ope thing which I want to place before you and which I pointed out before
too. is that I cannot understand how the jurisliction which the Indian Govern-
meni had over the railway in territories of the States came to an end a few days
before the 15th of August. I do find that this Budget provides for the Special
Police a little more this time. It is almost more than double. T am referring
to the Demand No. 8, Ttem No. 6. The responsibility of protection was takeu
bv the Central Gove-nment. Tf the Railway Administration, the Military and
the nolice do not exert much it is likely that there may be some trouble in this
country. Alwar and Bharatpur have furnished a few suzi exampias. The
Honourable Minister stated that it was correct that our wagons had disappear-
ed in these states. This also seems to be correct that our passengers who
were travelling in these territories were molested. But when we run the rail.
way we find that mere words and messages will not help us. We will have o
set it right., We will have to protect and safeguard our passengers who pass
through these territories. This is our special charge, There was a great
upheaval which turned into a chaos and such a formidable conspirany was
hatched there that we have heen taken unawares. We have come to know
only this much that the administration of Alwar and Bharatpur hdd to be taken
over by the Central Government. T do not desire that in future the Govern-
ment should be forced to take over the administration of States. And for the
aake of pretection we will have 10 acquire these states. Moreover we will have
to protect those of the states subjects who pass through the Union territory.
Far example take the case of ‘Kharwa’, which is a railway station on the B.B.
& CT Some States subjects had collected there; there was serious trouble. nt
this slation-ond these men were not protected. I will parficu’arly request you
to see that special attention is paid to protect our passengers.
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The Honourable the Minister for Transport has made a special reference of
Ajmer and Merwara and has stated that this province detains many of our
wagons, There is no doubt that the province of Ajmer Merwara is surround-
ed like an island on all sides by the native states. -The influence of these
states on this place may be compared with that of Saturn on other planets.
There are some states who even desire to annexe this territory. To this I
solicit *your attention, The Railway Department has not - paid much atten-
tion to the workshops at Ajmer-Merwara. They have preferred to attend

-first to Dengal. 1i engines have to be ‘assembled’ there should be a workshop
at Asansol. If it cannot be done on the border of West Bengal change over
to Asansol. But Ajmer and Merwara should be developed so much as should
make possible the manufacture of good engines and railway carriages, 1ts
workshops should be extended.  Attention will have to be given to this mnot,
gn;y from the point of view of railways but also from the point of view of

efence.

Let me say that the workers of the Muslim League and the members of its
Action Committee were dangerous elements. We came face to face with
that danger. We expected trouble from its intriguing members.  This has
cost us the life of a great man. The other menace which threatens us next
and to which we are not paying much attention is the menace of the states.
The bane of communalism with which sve find the states permeated today is
bound to show its effects in a short time. We must read the warning on the
wall.

We will have to convert the Railway Station of Ajmer Merwara into an im-
portant junction. It is bound to be the centre of industry.  Another reason
for paying attention to it is that it is situated on the horder of Pakistan arl we
do not seem to be on goed terms with that country.

One little thing more I want to say.  Just as a sum of rupees one jakh aund
fifty thousands has been sanctioped for erecting sheds at the railway station of
Wadhwan, sanctions should also be given for erecting sheds at other railway
stations.  These sheds are particularly required at the stations where refugees
either entrain or detrain. The refugees from Sind go to Gujerat and Ahmeda-
bad and on accgunt of the absence of sheds at the railway stations they are put
to great inconvenience.  The railway station of Marwar Junction has only a
small waiting room.  Sojat Road has got & waiting room which can hardly ac-
commodate five persons. Both in summer and in winter passengers have to
suffer a lot and in rainy seasons they get wet.  Many other stations of the
B.B. & C.I. require sheds,

T regret thoi T will not be able to say all that I wanted to say. One thing
which T must say is in conneetion with the ‘stafi’. Those who do net work
sincerely should be treated severely. At Sambhar many wagons are load-
ed every day with salt for transport to other places.  And often the moverment
of salt wagons involves a transfer of wagon load of money. As a result of this
no salt reached Bihar and-the Honourable the Minister of Food had peisonally
to go there to set things right. We should see that such things are not re-

peated. .

1 WgA o1 waw : WIFT TATET, ¢ AT 9o TIEGT & Frod
F 91 Fo SATAT 19 FAT TG0 <@ ATAT | FAlrd & I S F1 g7 F1
T Y s aF a7 St A 7§ fd St ow A A aww sqeer A1
fafreama &1 sat fromr =R § 1 'SW aF FEfE gAR AR
fre 73 § &) qag TS T 9 TEQ FTW S ghFT § 78 fa%
fafirezv arga Y awiz (Budget) 273y (House) & a1 dar T ZATEY 78T
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[= Mgq =& naw)
&, 2 arew (House) I O2 a7 A& AT 7 AR, ITH 34 W NTFA
&1 W fae v 7 e, SE 9w o fean  afes & ag o FT @@
g f =@ gram (House) & 39 t agq a3 frwiardy § a8 78 fr sos1 ¢F
& € (tradition) faes (build) Far & | g st o3 A1S SWF F
fo&t us 7ar s=aq+ (Convention) FTHd T@AT § |
fafireez aea A efts A gag g faor | Gefafre @ fold
F1 qfger feear ot aF A&Y freT | S WY agq § FOW gER A
TR AW E AW AW aWE 9T qZW F I AT & 0 | AR
& 9@ § A AT AGAT § 6 T A FT F @ATS R AT ACeA
amfF g7 ot & fod ©F & ST faws (healthy tradition build)
FTOF | IH AT €T I AT FT & i o Ao g7 Fg0 90 FW &
IAF Foo! A & GHA TG | TH I99 o9 & 9 O ar o (Post
war plans) § I fad awad aF § & @ Ay afeF g
F qWAA I @AT qUfEd AFF FIF IT 9T M FT qF, A IR
TR qErE F qF |
§ qg 9 FTAT AT % 4 afgeTave gAIL AT T8 g | R
q ow @ gede @ S afer f5 g difedt (Policy)
# a1 ST (Programme) F7 § TCEW AT ATA MGG | a8 A
2% AT A8 § | zafed § qur otww g fF ag 9 i g ave
i E, a qg v § 7 # fafrew awa § oo O AR E
fx @gﬁ 0 S AT AT ATS AN F (99 I § 98 g araa
gq F, Afew I gmaﬁﬂma&wqta@miaﬁmahﬁﬁ
gaT gmmm AT a7 T <@ T § IR gH A FH & AT
&% ¥aT A FT i A GF e 7 qars o) 9 gL 4 & fod
adtE @ ar AF g IR AT A AATFT F | F AT FrEl AT
m’fa"r ®AAT FT FATT GAIA trﬁqstawa‘rargamh FTLRT
T § 3% % frad IR W f Sl &1 aE AR e
f& wewt stT afearsl & gra 9w FE A TF Frmfede @
(Coordinate-plan) §77 #¥ T IaFT g3 & qEs W
AT FITE EeH g% &\ F@ AT it gTAT A &few (road traffic) oy
g 708 FATGH L THT & | F91E 3 faa F Y buses petrol & wrorefy
f a2 0T FAT W g1 T 41 | TH(ST AT g0 41 o7 FY 79 Jrsr0
F IW AR I T & SfH g Tod ST, F}E F0E L€ 3 § 7
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Ta A wrEl § e o fafreex ama W s g, fRew o
FrefideE  (competition) TWAT SATE@ 41 AR WA A G
faor qfwe Qo a1 W FAAET F1 @9 (buses) It
¥ | ST OET Sded FWAEEA (unhealthy competition) gur aY
99 FT F@1 9 (position) gm'“r |
ZHF! 37 AT F1 TS TEAT § T Thh 6 gW A OF T @
T | qEO AT # ag o FC A@H g F WwF ww Awerns:
(nationalised) Hear & w8z ¥Fe geedl (state owned industry)
% 9% F9e F94 (commercial concern) §, 1 g&Mfofe Fwae (vtility
concern) § & ¥ 9gd A A& TAT ATZAT FN(® WL TH GNT FT IgHA
THFT dTe® TE1 § | BfFA ¥ 4 a9 w1 Argar § fF gwAr effciency
I IFT ) GFAT & TqTH g I AR T SR § T IO sy w78
AT J@E T ¢ | anas faw gfeedifafas (irresponsible) aldE
FOE gAN Foql @ a8 TOFT G 904 107 Tl ¢ | A AT qea ™
w2fer wridw a7 (Standing Finance ccmmittee ) afer d 92T
(Standing Railway Committee) & #wI<H § S7gin 38 I%d 48 framad
# § o forgraa ot & f o= g (Items) a1 g 9= & w2
7% gT AR gTitem a7 fe Y fave ag® #3% 9o @ew g1 T | 9
FXI FY 7g W7 TG Ao i I8 9T o ag & M FT aF N swlon
M A% ¥ eArEwd #WSY (advisory committee) a7 edafew #HET
(standing committee) § FTH AF =TI AT IgE T T I A
FEAT ARAT § 0F AT & T 7 FAA] § qAA & TAER T8¢ S0
T OF AT IAHT fEFwAl B AU A GHA A qF IF AT ZqFT AvS
T@ T FTAE AL AT aFT | gAfoU F oqd w1 § fF yw s F
gAY 3A W TUFT <Al AMGH | TW AT M 7 g SHHEF 0 &
TEM T TO@ & |
fafee aTgd %1 o019 # St IR FaT fF only redeeming feature on
this occasion 7g 2 & 38 waar T (rates) I B (fams) ﬁ;q:rq_;r
T& & g | fafrRTanE F e @ 78 Tifex § FfF I o 7753 A
T G 6% uF free a9 &R qaw 9= R 989 Sl awe 9w fFan ag
ITH I @ fraar agmn o1 | S9led SR a9 R g A g R
Tq qTX fFOaT A8 a@T T | g A4g 3T 5 W 9= 4% e anfex
RN & gow 79 a8 WAA A 4 fF FLAT 9 9g I 9 HY, I
feora aar fean &X, T I g AR @ & | T8eT a9 St g far
3T a1 @ 0T wAr @@ & ag e ¥R fred aw e
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[0 Hgw &1 iaw)
FUT F Todrs qg1 faar ) ‘On this occasion’ zo% WHET 7@ § T A
TG FEMT AT & IS THT TEL TGTAT ATHT | F HOH AT F€© F q8
&F & 5 39 @199 7 T (oppesition) 7§ & ag ft 3%
t & gn widq & g fyaw § 9g 3@ A #7 e feg gu & f
g TEHE gEE IO & | 3fFT 3Hd A ag A81 g fF A fg o =
. AT qTAA AT, A IH! HIT F7G 90 JEA § A9 Jg 9F F€ [
T5aT 39 f fafame 918d 77 AewT™ F2d, g I35 aqamT arfed 41 fF
fros @@ St @ a9 FUT w947 A1 frad AT 9hF § o A 0
TqAT IIET TAT ITFT FAT TEHIS IJgiA K47 § AT fFAAr T ;0
®EAT I FAaT F Zfafo afsew (travelling public) =T ag=mar
& & 7 %7 9Fal g greifs 47 w9 gaT Fo@ (higher class) & g€
FAT € FT fzar §, 36T 77 029 F1 M a1 g 977 ¥ 4§ (third) T
gz@erm (Inter class) & w@ar a1 fF g7 qaTiRl 51 aHSIB! F1 T
ATg AT &, AT ITFT AT F1 7 g7 9=30 g AATT § | F A19H
q@AT =TedT § % saar fean av s agr faar, Sfem ganfed Fsaw
FAT HAST AT AT ATTHY IF FT TEGHS F74 & | Ig 919 To7 & fF 9%
FoTg #1 HET A FgrAT AT 1 AT Il @TEET ¥ @i ariw
F 9T & g AT 97 ux fEEe d@T 5w 9% IewEERE & s &
dig? 39 &1 frear dlag w9d q@ wear fear gar arn, Sfew @
qGHL R T @ AW G A | @R ae e § f adw
qure FEA fFaar 9 Fo@ § @ W@ qF ag A 418
g 99 g @ TS FT T FOIg & AT fEEm e
Fq4T 41, S@ETF AT A@T T single fare TS TAT T HAT & |
ag FEAT MG § fF ANE 9T IWET SAET @I AG 2L, FNE
gL FT A AN FWW N F A {TA g AT AT FA §
feagl & S T U a@E TG AF @A &1 A9 AFHISIA
(accommodation) ®V & FgTaT| TS wmEHT ATREAT & ﬁ'l'(?( LR
g1 7 feeal A light €3 7 9/@™ @1F € X 98 ¥99 & fdn =
(waiting room) ¥TH TEN WA AT FAE AW F T WA rEfaa
(railway timings) § foresT #1¢ fgama «&f | wwfeat ANfw v a2
sz F@dr awhmﬁrawmﬁtmlﬁmm Ag g aFar
fmdt frm 7@ st 1 .
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el a9 a2 & fF wa 9@ a9 fFar ag| # fod gard e e,
& F94T 02 ag qqoH 5 qrawn St oAt aF 29 g1 wsfafAea
(top heavy administration) ¥ @7 o, IqF @A FT  FAIT
fear | & & 2mar g f& @z 27 & usfafredad (top heavy
admiuistration) gzar 21 F(aT 21 Taf%d I TF H19 WA I A
F77 1T 9z 78 37714 fF A7 IF Faar 5% f5an, a7 qF AgLaw
FTF AT A 13T T A7 FHVAT T4 A7 41T A Fgl |

* gad Ay ag 2 f ot collieries ATMI § IAH T W@ A F1TA

a1 ZIAT & | 91T T2& A3 S 2q TEIA(G FIT T AT AT wo & 0y FTE
TEXAIF FLT | AT 34T @rAl B AV A A5 @A IF @ qwIR
fewmT @1 ST | o Fefar (catering) #Y qvw FA A=A & ArfE
IA1TF N 7 7IA fAg AT | gafEy § A war qgarg Fgae aa
fFzac a3 & 928 A1 AraeAT F1 o Ffear § 3§ 9 EAF &, qT AL
gAR a1F fFTraT ag1d & fod 914 | HEaqd (corruption) F I F F a7
ad wwar =wgar g fr ag wea § fF corruption gl & | FqTT
(corruption) fa$ ¥&¥ & &1 a8 § ary feqdd=yq (departments) ¥ g
qfes AT fzeqiornes (disposals) & Y7 Al straat e Far w7 wdf @
& AU gATY e faeew 1 (social system corrupt) g g g &z
gH AT AT &9 3 F1C9aAT (corruption) F fad faraarz F

eafed g faew (social system) # &t wTyara (corruption) §
I G o root out TF FGT AN ITF! AL IIHA, qF TF ¥ iAW
(evil) & gzaTr 7t gmr 1

(English Translation of the above speech)

Shri Mohan Lal Gautam (U.P. : General): Mr. Speaker, there is not much
left for me to say when already sbout nine or ten Honourable Members have
spoken on the subject. I would, therefore, instead of repeating what has been
said before, like to draw your attention and the attention of the Honourabl: -
Minister particularly towards only one or two points. Now we have attained
Freedom, it is no more merely the presenting of the Budget before the House
that the Honourable Minister has to do leaving aside the matter whether the
House was able to follow the Budget or not, and whether the House had any
time to consider it or not, but now the first and the most important task befor.
the House for Which it has a great responsibility, is that of building a tradition.
We have to set a convention for our future generations.

We received a copy of the Honourable Minister's speech this moguing, but
we have not yet got the first part of the Administration Report.  Similariy
many other important papers in this connection have not reached us and yet we
are prepared to discuss the Budget here today. For this reason I have to say
that we should be very careful about these matters, so that we can build a very
healthy tradition” for the future. It ig very essential now to understand o
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thing fully before it is placed before the House. It is quite necessary, there-
fore, that the post-war plans of the Rai'way arc not left to officers only. 'They
should be placed before this Assembly so that they can be discussed and amend-
ed if necessary.

As it is not the first Budget before us, 1 would say that a complete picture
should be given of the facts making our policy and our programme quite clear,
but that is not the case here. 1 am, therefore, at a loss to understand if th's
is a complete Budget. I would request.the Honourable Minister not only to
place his entire scheme before the House but also to give a chance to the House
to discuss it. We have several schemes which the Britishers, our Musters pad
prepared for us; we will not be discharging our duty if we only adopt these
schemes in their entirety without considering whether they are good for us. Our
rulers were spending crores of rupees ou the purchase of materiul, which they
all bought from English firms, they were in this way heiping their own indus-
tries, We should now prepare a Co-ordinate plan for journeys over land and
rivers and place it before the House. The war is over now and the old system
of road-traffic has almost ceased. The buses which were running on petrol
during the war time are not serviceable now. It will be a folly on our part if
we build our new scheme on that basis. ~We have seen with our own eyes
before the war, and perhaps the Honourable Minister also knows it, that there
existed a keen competition between the Railways and the road-traffic at ihai
time, and the Railways were not able to attract sufficient number of passengers.
Therefore, before preparing any such scheme we have to take account of thu
position of the Railways if such an unhealthy competition now takes place.

My second point is that the Railways are a nationalised body, and a state
owned industry. I will not argue further whether it is a commercial concern or
a utility concern for it has nothing to do with the present discussion; but I must
say that its efficiency will be realized only if the old system is not allowed w0
continue. The irresponsible way in which the higher authorities huve been
conducting things up to this time cannot last. Some of the Honourable
Members who are also members of the Standing Finance Committee or of the
Standing Railway Committee have just now complained and have rightly com-
plained, that they did not get sufficient time to consider and discuss the item.
properly, for the committee sat in wll for only about 2 hours, and while there
were about 25 items on the agenda, each item wat discussed and disposed of in
a minute or two after which the Commitiee adjourned. T must, therefore, say
that it ie useless to have such advisory or Standing Committees. I feel that
unlees you have a few representatives of the labour as well on these Committees
you cannot understand and realize their difficulties and cannot make the Com-
mittee a success. I, therefore, appeal that the old system should now bs
changed, and everything should be done in a democratic way.

The Honourable Minister stated in his speech that ‘‘the only redeeming
feature on this occasion is that there would be no increase in the rates and farass
this time’”.  This remark suggests that the Honourable Minister is feeling very
happy over the fact that no increase in the rates has been suggested now, On
the last two occasions, namely—last year, and later on only & few days ago
when he presented the Budget, he had increased the rates and fares. I awm
afraid this may not mean that he is going to increase the fares every time he
presents ¢he budget as has been his habit. In his first Budget he had shown
an incresse of Rs. 104 crores on this account. Previousiv it amounted to
Rs. 86 crores. I say that the words—'‘on this occasion’’ may not mean—that
théy have not been increased this time but will be increased next time. Whilc
it is true that there is no opposition in this House and all the Congress Members

“have pledged themselves for the smoo*h running of the Government but 1 may
say that it does not mean that whatever is placed before us will receive our
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spproval. I feel the Honourable Minister should have, before uttering these
words, explained what amenities he provided for the travelling public out of the
increase of ten crores of rupees for the last year, and of another nine crores for
the last- three months. | may add that vecently T have started travelling in
higher class but I have a good deal of previous experience of the difficulties of a
[1I Class and Irter ¢'lass passenger. Would wou, therefore, let us know what
advantages and arnenities for the travelling public you have increased by in-
creasing the rates so much? It is quite wrong that the IIT Class fares have
not been increased, for only recently, on the 12th February, 1948, when I was

= at Allahabad T saw that the fare printed on the IIT class ticket for Bombay
which was Rs. 14/10/- only was increased to Rs. 22/10/-. This shows that
the third class fares have been inereased bv 50 per cent. T remember the
times when the Iyter Class fare from Delhi to Bombay was only Rs. 21/- on a
return ticket. while today it is Rs. 40/6/- single. It is wrong to say that the
increase in the fares does not affect the poor for they do not travel long dis-
tances. In this respect 1 can say about the people of my own province, as 1
find them going to Bombay very often. Further I may submit that the ac-
cotnmodation in the trains has not been increased, and we see people are dying
every day from fall from the trains.  Similarly light has not been provided in
111 Class compartments and the latrines are not kept clean. The IIT Class
Waiting Rooms also present very dirty appearance. Above all are the Rail-
way timings—for the trains are running late by even 24 hours. The tima
tables are difficult to find and one cannot know when the train would leave.
Therefore, before, you come to suggest an increase in the fares you should first
let us know what reforms have been introduced by you in your top-heavy admi-
nistration? I find that it is deteriorating further. If you cannot throw any
liﬁ\:;ht fon this subject you had better refrained from suggesting any increases in

e fares.

-

Next T have to say that the Government collieries yield about 25 lakh tons

of coal. Formerly you were consuming about 90 lakh tons and now you will
consume about seventy to seventy-five lakh tons. If that is so why dou't you
purchase enough collieries to supply all your requirements? This will be eco-
nomical. T think you should also pay your attention to the catering so shat
you ean make some saving there. T would request that before you suggest any
increase in the fares you should pay your attention to vour existing sources oi
income.  About the corruption in Railways, T would add that it is there and it
eannot be denied.  Corruption exists in all Departments and the Railways
therefore are no exception to it. The police and the Disposal Departinents are
too well known in this connection. In fact our entire social system has been

currupted, for which we are all reaponsible.

Therefore so long as corruption is not rooted out of the social system and it
is nnot changed, this evil will persist.
Mr. Speaker: May I know how many minutes the Honourable Minister would
take for replying. .
L]

The Honourable Dr. John Matthai: About 40 minutes at the utmost.

-
Mr. Spesker: I was first told that he would take about 30 minutes. Probably
40 minutes is the revised estimate. e
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The Honourabie Dr. John Matthai: Sir, the discussion has been ‘gradually

extending over a wider and wider field and I think that probably 1 would need
30 to 40 minutes for replying. )

Mr. Speaker: I put it as 40 minutes; on that assumption I would ca]l upon
i for reply at 4-20 p.m. So, looking to the number of members who would
hke to speak, I would request them to curtail their remarks as much as possible
and take 10 minutes as the time fixed.

Bhri C. Subramaniam (Madras: General): Mr. Speaker, Sir, after hearing the
speeches of many Honourable Members I do not know whether to extend my
sympathies to the Honourable Minister or to offer him my congratulations. 'So
sex me not do €ther. We have been presented with a surplus budget showing a
voual surplus of 9.85 crores. The surplus is based upon a figure of 190 crores
or earnings. That figure, even esccording to the Honourable Minister, is purely
speculative, becuuse as he himself says, there are several elements of uncer-
tawties which prevent him from making anything like an accurate forecast: and
w 8ad to the difficulties of the new-comers to this House, there are no figures
avalable in the papers supplied to them to compare with to find out the real
state of affairs of the railway finance. But, Sir, there are two important factors
wiieh o to make up this surplus budgdet. The first thing is the increase in
tares which was effected from the 1st of January of this vear. That, according
to calculations given last November would amount up to 32'2 erores or roughly
sav 8y crores. There is another feature, namely the overcrowding of passengers,
In my view it s got a financial aspect also. The Honowrabla Minister pointed
out that there are more than double the number of passengers who are travel-
ling now but the passenger train capacity is about 14-5 per cent less than what
it was in 1938-39. Therefore each train is now carrving more than double the
number ot passengers which it was carrying originally in 1958-59. Each train
i therefore earning double the income for a single journev. 8o when couditions
ease and when you increase the number of trains, it would mean for the same
number of passengers, you will have to run more trains and incur wmore
expenses. Therefore ultimately that is going to result in a loss to the railways.
What I want to say therefore is that this 9-85 crores surplus is shown partly
tecause of the overcrowding and the financial benefit derived from such
overcrowamng by the railways. When normal conditions return, micre ex-
penses will have to be incurred. If these two elements are not pre-
sent. I wonder ‘what would be the state of the budget. Therefore it will be
necessary to see in what fields economies can be effected, and 1 hope that
wnen the Railway Enquiry Committee finishes its labours, it will present a
rormnia to the government by which they will be able to effect economies, so
that even during normal times the railways may be able to show some profit.

Bir, I wish to make a few remarks about the labour problems referred to by the
Honnurable Minister. He has said, Sir, that the working hours have i_ncrea.aed
and that is a happy feature; but there is another feature which is a little dis-
tressing, and that is, the amount of standdrd output has considerably lessened.
I'hat shows, Sir, that labour, even though they are receivng all the benefits to
which they are entitled to under the Pay Commission’s report.and other re-
ports, ate not turning out the quantity of work which iv expected of ‘_then]‘
Appeals were made even by Mahatmaji that labour should cooperate in this
crisis. Appeals have come out from our Prime Minister and Deputy Prime
Minister that we are passing through a crit_-leal.penod and production should be
stepped up. But so far to my knowledge, Sir, I have not seen one labo_ur leader
making a public appeal and calling upon labour to increase production; that
these are critical times and labour should cooperate with the government in
trying to step up production. But there was a pleasant surprise when my
Honoursable friend Mr. Hariharnath Shastri esid that they would give their entiro



RAILWAY BUDGET—GENERAL DISCUSSION 266

Shri Mohan Lal Gautam: For the information of my Honourable friend. Sir,
here is an appeal issued by the President of the Railwaymen's Federation to
the people. and if he wants, I can read out some passages.

Shri C. Subramaniam: Any how 1 have not seen it anywhere so far in the
press and If anything, this exception proves the rule. In my ovinion, Sir.
there has been an unhealthy growth in the labour unions. The labour unions
have comcentrated their efforts only in putting forward the rights and vrivileges
of labour. At the same time they should have taken care to see that there 18
diseipline among them and the duties which they are expected to do are also
impressed upon them. There should be discipline not only in striking work bus
also in turning out work. In my humble view there is also power politics in
lahour unions now a fight for leadership. Each party gets hold of a labour union
and “they go on, piling up the demands and the privileges of labour one upon
another, so that one party might beat the rest in this sort of propaganda.

An Honourable Member: What about political parties ?

Shri C. Subramaniam: Yes, political parties and labour unions all of them
are geing in the same strain. But for the limited time availab'e. I can give
you a few facts as to what is happening in my -own town of Coimbatore where
there is a good amouut of textileé industry and where there are about 10,000 tex-
tile labourers. Therefore, Sir, I would appeal to the Iabour leaders at this
critical juncture to appeal to their followers to see that produckion is stepped
up, and especially in the case of a nationslized industrv like the railway it is
their duty to put forward their best efforts. They might say in the case of &
private industry ‘After ali if we work, who gains? 1t is only an individual capi-
talist; a private capitalist’. But here is a state concern. Once jou put for-
ward your best effort, and increase vour production, it is the state and the com-
munity at large which is benefited. Therefore, Sir, I would appeal to the labour
leaders, especially as far as railway labour is voncerned, and of course in respect
of others also, that they should take up a constructive attitude not only in
demanding the rights and privileges of labour, but also in impressing upon them
the duties which they are expected to perform.

Then, Sir, there is another aspect which T wish to mention before I resume
my seat, and that is about ticketless travel. My friend Dr. Deshmukh classified
_the offenders under three heads as oceasionals, habituals, and incurables. For
my purpose T would classify them under two heads: one is ticketless travellers
who travel without tickets in spite of the authorities: the second category is
persons who travel in collusion with the authorities. This second category, Sir,
in my view is a war legacy. During war time there was limited transport avail-
able and therefore only a limited number of tickets were available at each station
but peoplz were anxious to travel and reach their destinations and therefore they
adopted the method of getting into trains without tickets and informing the
guard or the ticket examiner. They used to say when questioned ‘Oh yes, 1
have informed the ticket examiner’ or the railway guard..

An Honourable Member: That was with regard to upper class passengers.

Shri C. Subramaniam: That is not only in regard to passengers who wers
travelling in upper classes with lower class tickets, but also persons travelling
without tickets. in any class, including the third class. I know, Sir, even now thig
practice continues. How to tackle it? As soon as we want to tackle this ticket-
less travel problem, the suggestion is made that we should increase the number
of Checking Inspectors, that we should have more police and magistrates. But
I should like the Honourable Minister to tackle this from -a popular poiat of view.
Bir, among the public the realization has not yet come that these Railways are
after all a State concern. that it is their own: if there is any loss eaused to the
Railway, ultimately it goes to the State and ultimately it twrns upon the publie.
Ti that realization comes. the realization that this Railway property is a national

L]
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asset and their own, and that if there is any loss it will recur to them then,

8ir, the public will have the responsibility to see that there is no cheating occur-
ring in the Railways.

This is not & problem which is particularly existent in the Railways alone.
In Madras the Provincial Government have taken over the bus transport in the
Madrag City. There also we are receiving any amount of complaints that thers
is a iot of tickelless travelling. Therefore unlesg public consciousness ig roused,
this cannot be taciled at all especially in an industry which is spread cut throvgh-
out the country. That is my view. I request the Honourable Minister to <on-
slder my suggestion to do propaganda amongst the public to make them, realise
that this is their own concern.

I would request the Honourable Minister to consider one other thing also,
instead of saying that we will increase the Ticket Examiners or the Police. As
long as we increase the number of Officials, sooner or later the ring ig made
bigger; that is all. The number of parsons who share the profits becomes Ligger,
Therotore it cannot be solved merely by-increasing the officers. I would sug-
gest authorlsing non-officials to check tickets when they travel in the trains—not
that they should bo given Railway passea so that they can go about checking.
Take oun_aren and there suthorise at least 100 or 200 persons who would have
occasion to travel in the trein to make it a point, and impress upon them that
it in a national duty, to check ticketless travel, and find out who are all travel-
ling without ticket. That would make ticketless travelling a hazardous thing
because they eannct depend upon the Railway officials who are well-known to
them, who would he very easily identified. If it is possible for any non-official
travelling in the train to do checking, it would ba very helpful. So, if we wand
to taakle this problem, it could be done, in my view, by only associating the

public and the non-officials in checking these things. With these few words 1
resurme my seat,
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(English translation of the abov: speech)

Giani Gurmukh Singh Musalar (East Punjab: Sikh): Mr. Speaker, jyou
know very well what connection a passenger bas with the Railways.  There-
fore you will excuse me if I take a few minutes more. 1 do not want to repeat
what has alreadv been said. But there are some important matters to which
I consider it necessary to draw the aftention of the House. This time our
Honourable Minister has presented a surplus Budget. So far as the figures
are concerned he has tried to present them with great ability. He has met the
total deficit of rupees eight crores and 15 lacs in our last Budget by reduec-
ing the expenditure to the extent of rupees five crores and fifty eight lacs and
by drawing rupees two crores and forty five lacs from the reserve fund The
way in which this deficit has been made up cannot at all please us, because the
burden of the postponed expenditure is to fall in the next (financial) vear. 'The
reserve and betterment funds are essentia]l to maintain the position of Rail-
ways. Before 1041 Railways could not save anything for these funds. During
the war the Railways had some profit and some amount was deposited in these
funds. Now that the difficult times are ahead we should neither deplete these
funds nor throw the burden of General Revenue on them. There are other
questions also. So far as the construction of new railways lines is concerned.

L 3
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she report presented by our Honourable Minister shows that rupees three
erores and sixty nine lacs are to be spent on them. A small fraction out of ib
has been apportioned to East Punjab as well. It is sqmewhat gmtliy:qg Fbm
under the new Ropar-Talpore railway project, An_andpore Bahib gSa_hlb Guru
Gobind Singh Ji's birth place) has been connected by railway.  This is a small
line insufficient to give complete satisfaction. The East Punjab should be paid
a great attdntion. I am not very well versed in military affairs. DBut if we
consider the matter from this angle we will come to know how essential it is to
conneet by means of railway those areas which are separated from one another
a8 & result of partition and Pskistan. For instance it is a matter for
serious consideration that Lahore, Kasur and Mcleodganj, the three big rail-
wuy Junctions being now in Pakistan, the direct link between Amritsar and
Ferozepur via Kasur has broken. All the railway lines of the present East
Punjab used to meet at Lahore  No such big Junction is left in the East
Punjab which can join all areas. The effect of Mcleoadganj being now in
Pakistan is that the connection of the lines, one of which from Ferozepur via
Fazilka, and the other from Bhatinda via Abohm, passing through Meleoa:lgan]
which met, Lahore-Karachi main line at Samasata Junction, no longer remains.
Fuxilka and Abohar are a tract of twenty to twenty five miles. We can e
oomulish manv ecommercial and defence objects by joining them by rail. Besides
this if vou consider this matter you will realise that only onc railway line runs
between Amritsar and Psthankot along the Pakistan border and excepting this
there is no otiher parallel line in our interior ares. God forbhid if we lose
Amritcar, then ro mears of retaining contact between Dathankot. Kangra.
Kuashmir ete. remain with us. It is essential to connect these places with
Jullundar. This defect cun be removed by connecting Mukrian with Pathankot
railway. A railway line goes from Batalls to Qadian which also can be con-
nected with AMukrian. I have laid these few examples nefare yvou.

As said before 1 am no military expert. But I hdve some connection with
military men.  General Mohan Singh the founder of Azad Hmd Fauj and
General Gurbuksh Singh Dhilon whe acquired fame due to 1.N.A. trials, are
keenly alive to the defence problem of their country. Even though they are
not officially responsible vet they think a lot about the defence of India.  al-

el
because of helonging to a martial race T know a little how imperative it is yno
construet railway lines from the military point of view. As a contrast to it I
shall now submit as to how many parallel lines exist in Pakistan, From
Rawalpindi to Sukkur you will find a through line. Beside this there are many
other varallel lines. One runs from Kasur to Bahawalpore via Pakpatan and
#hen on to Sukkur: other from Macleodganj to Bahawalpore and onwards to
Bukkur, another via Bahawalpore, Lodhran, Khannewal. Shorckot rond to
Lahore fourth from Shorekot road to Wazirabad via Lyallpur; fifth from Shore-
kot road to Lalamusa wia Sargodha and another wia Narowal, Chak Armrecs to
Sinlkot., In my opinion in the East Punjab wherever easily possible, alterna-
t“'? routes should be constructed by joining different railway lines, Likewise a
defence line can be constructed by connecting the terminal railway stations
along the mountain border By this explanation T do not mean {o rresent unv
danger before the House. But there is one important thing ahich T want to
Bay it is a greater _§in to be unprepared for a war than to initiate a war. There-
fore keeping this in view the Honourable Minister should pay his attention to
thasa important facts. My friend Mr. Vyas has made & mention ahout the
states before you. In that connection T want to make it clear that the States
of Bikaner and Todhpore are connected with Bhatinda and Delhi but their ter-
minal stations should also be connected with each other =0 that a defence line is
established nlong our Rindh border. Kaliat station on Bikaner *ailwavs should
ha connected with Philodi station on Jodhpore railways, By constructing a
railway line from Pultaran to Jaisalmer, the latter shou'd be eonnzeted with some

suitable station on Jodhpore railways on the Bindh border. Similarly th=
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TGiani. Gurmukh Singh Mus&fa.r?
ajputana border railwax line should be linked up with the Kathiawar border
railway line. 1In this way our Western Frontier will be strengthened from
military point of view. There will be prosperity in trade and people will have
transport facilities, .

‘Tois is another instance which has been put before you. in my opinion i
is o very iwportant matter which should be considered very seriously. Tt is
particularly important from the point of country’s defence. Other matters.
have been stated before you to a great extent by my Honourable friends. Now
what 1 want to say is that it is quite plain as to how much profit the railway
derive from the IIT Class passengers, Railways earn greater profit from the
third class passengers than from the higher class passengers. In our  last
Budget rupees sixty twe crores and ninety three lacs were eontributed fo the
railway fund trow the ineome frown third cluss passenger fares and only sixteen
nrores and eixty lacs from the high class passenger fares. Therefors it becomes
mmperative that particular attention should be paid to the comfort of third eclass
passengers, : :

Another matter that T want to bring to the notice of the Honourable Minise-
ter is that in our childhood when we attended our schools there we were taught
about the *‘Blessings of the British Rule.”’ Railwavs was counted as one of
blessings.  All of you know whether it was a blessing for us or for the Britisi.
It is a fact that the British Government framéd rules purely from a selfish poun
of view. It is no longer expedient to retain them. For instance such is  the
condition of goods transport that rates charged on commodities loaded and deo-
patched from a port to an interior station are about three times lower than the
rates from any other nearby station than a port. Immediate attention shouid
be paid to it.  This was a device adopted by the British Government to sels
cheap their own goods. But this procedure should end now.

Besides this there is one more matter to which I want to draw the attention
of the Honourable Minister, The refugee problem of our country has become
very acute. The best of our efforts do not satisfy. them.  Railway Diepart-
ment can do something for them. The Railway Stalls occupied by Muslimns
have fallen vacant due to their migration. I am told that no effort is being
made to run them. On the other hand if there were two stalls on a Railway
station, one occupied by a Hindu. and the other by a Muslim, the remaining
Hindu or Sikh stall holders are trying to occupy the stalls fallen vacant due to
Muslim migration. They want to occupy them and run them through some-
one of their own. - To accomplish this object they tip the officers concerned and
manage to have their way. I want that this should not be allowed to
happen.  All the vacant stalls should be given to the refugees, so that on the
one hand they may earn their livelihood and on the other there may be peace
in our country. -

% is also essential to pay attention to the refreshment rooms on railway sta-
tioris.  Their condition is most unsatisfactory.” For example T submit that you
get'a meal for annas fifteen at Amrifsar Railway Station Refreshment Room
and for annas ten only at other stations. You get a cup of tea at Amritsar Rail-
way Station for two annas and the same cup you get for an anna only at other
railway stations. Therefore T submit that the fact of such a great dieparity
in prices should be seriously considered. There is no special cause for higher
price at Amvitsar, vet vou find that higher prices are.charged there than on
other stations. '

T have tried to draw the attention of the Honourable Minister to these few
facta.® While drawing attention over again to the first matter which T stated
from the defence point of view. T submit that the Railway  Department muse
pay its atteution to it. ’
[ At this stdge Mr. Speaker vacaled the Chair, which was then o

coupied hy
Pandit Thakur Das Bhargava (one of the Panel of Chairmen).] :
. -
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Shri Nandkishore Das (Orissa: (ieneral): 8ir, I rise rather at the fag end of
the day to make a few observations on the Railway Budget, but in doing so 1
4 - suffer under g difficulty at the very outset as to whether the Railway

p.m. Administration, over which our esteemed friend Dr. Matthai pre-
sidesy should have my congratulation or condemnation. This House has already
had the benefit of two Budgets from the HMonourable Minister, the interim
Budget on the 15th of November 1947 and again on the last Monday. On poth
these oceasions, the Honourable Minister guve to.the Housc a clear fich:re of
the abnormal difficulties and disturbing circurfistances through which the
country was passing and is still passing. I must say that on both these
eccasions, I heard with interest and attention his speech and also read it with a
good deal of care. But let me state it frankly that beyvond appreciating the
lucidity and the illuminating nature of his exposition. T found hardly anythiug
therein to enthuse upon. -

Sir, the Railways have been in our country for almost a century or so and
during the bulk of this long period, the railwavs have been run both as a com-
mercial undertaking and a public utility concern. That business was however-
mainly, if not wholly, the business of the Britishers and the public utility was.
also mainly, if not exclusively.”the utilitv of the public of Britain. The Rail-
waye not only paid fat dividends to their British directors and shareholders vnt
also helped the British manufacturers and industrialists in having Tndia as an
easy market for their merchandise. There was no improvement in the situ-
ation even after the Railways were taken over by the State. The state itseif
being in the hands of our alien masters, the railways, though controlled, owned
and managed by the Btate were not expected to be run in the interest of the
children of the soil.  With the attainment of our freedom on the 15th of August,
we had all hoped that an entirelv new chapter would be opened up n the ad-
ministration of ihe Railways and that this bigeest national indust v of Free
India would be a great contributing factor towards the economic well-befug of
our people. Tt was the general belief that the common man, the third-class
passenger, who, though contributing the bulk of the railwny earnings, was
thrown into the background by the old regime, would be able to get a fair deal
and that almost the first act of Free India's Railway administration would be
the reduction of the third-class passenger fare and at least some immediate pro-
vision for .amenities for railway travel. The two Budgets that the Honourable
Minister has: presented to Free India’s National Parliament has civen me a
rude shock and disappointinent in this respect. Instead of relief to the
common man, things have gone the other way. In th.2 geuernl ftncrease of"
passenger fares, the third-class passengers have not been spared. As for
amenities for third-class passengers, the less said the better. The third claze
railway compartments can be deseribed as ‘sir-tight godowns full of himan
materials.” Let me not, however, be unfair and uncharitable to our friend,
the Railway Minister. The difficulties through which it has been his unfortu-
nate lot to pilot the department entitles him to our utmost sympathy. ‘The
aftermath or the war and the unique and unprecedented civil disturbances shat .
came in the wuke of the partition of the country, the movement of the refugee
popuiation lrom one Dominion to another and above all, the implementation of
the recoppmendations of the Pay Commission, undoubtedly made # inevitable
on the part of the Raillway Administration to look to the  augmentation of the
Hailway revenue. But I beg to submit most humbly and respectfully that in
the general scheme of increase of passenger fares, the unfortunate third-class
passengers could have been easily spared with no very serious sconsequence to
the finances of the Rajlway. The psvchological reaction of this new taxatioir
coming so soon atter Independence in the minds of our masses has been too
terrfble to be contemplated with equanimity. As a matter of fact, the common
man feels that he has heen let down hy those who so long professed to be thewr
liberators and there are also eleméhts in our rocial life who are out to make
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capital of the situation. Some justification for the increase of third-class
passenger fares could have been sought to be made out if along with that in-
crease facilities for railway travel and more amenities had been provided, but
the change, if any, appears to have been rather in the reverse direction. The
Railway Administration have been more solicitous about amenities to their
ataff than to the public. In this conneetion, I beg respectfully to invite the
attention of Honourable Members to the tables attached to the explanatory
Memorandum on the Railway Budget. On pages 20 and 21 there in are figures
given for amenities provided for the staff and on pages 22 and 23 there are
figures of amenities for the public: The total figure for amenities for the staff
ccomes to Rs. 5,81,68,000, whereas the total figure for amenities for the pubiie
comes to Rs. 2,82,60,000. We do not grudge the railway servants getting a
‘substantial inerement to their salary and we have been agitating al] these years
for a better and happier life for a class of our people who are in charge of such
an essential branch of service to the public. .In the context of the enormous
profits made by the company-owned railways and in the face of the fat saiaries
enjoyed by the superior services. the demands of labour for better wages and
Dbetter conditions of service had an Trresisfible appeal to the people. The situ-
ation has now however changed. The railways are now a property of the
nation and the policy governing different aspects of Railway administration
must be <o integrated as to conduce tfo the all-round improvement of the
country. By all means pay handsome and attraclive wages to labour but why
rob Paul to poy Peter? Why tax the poor third class passengers who do not
iravel by railways unless they are forced to do so? Let me not be misunder-
stood. T am for full implementation of the recommendations of the Pay Com-
mission; but even at the risk of being dubbed an enemy of railway labour T am
dead against the supply of food materials to railway labour at fabulously con-
cessional rates. It is my personal experience. and it may be the experience of

my friends who hail from the countrvmde that these food materials find their
‘way invariably into the black market,

The Honourable Dr. John Matthai: Sir, the discussion has ranged as usual
over a very wide field of matters and as usual I find it a little difficult to pick
out the points which are most important and which call for immediate repiy.
There is one distinguishing feature of the general discussion today and that is .
that a very large portion of the discussion was confined to matters of a geners!
-character raising questions—if T may say so—of fundamental importance.
‘There was, for example, the very important question that was raised, whether
the kind of parliamentary machinery that we have set up for the scrutiny
‘of railwavy matters is adequate for the purpose that we nave inmind, T am ready
straightawayv to confess that I am myself not by any means satisfied that the
kind of machinery that we have set up meets the very important purpose that
we have in view. When, for emmple‘ my Honourable friend Mr. Santharnam

spoke of the rather mengre way in which the btandmcr Finunce Committes for
Rallways in the very nature of the circumstances is compelled to deal with the
impbrtant matters that come before it, T found myself very much in sympathy
with him. But then the House must remember that there are certain ipherent
difficulties in the situation. T should nersonally like that the financial matters
relating to the working of railways should be subjected to a much closer and
more thorough scrutiny by a representative committee of this House, The
Btanding Iinance Committee for Railways has been set un precisely for that
purpose; but thé Committee cannot in the course of a two-hour sitting, at meet-
ingr which are not held more than about four or five times in the vear, discharge
its duties satisfactorilv and to the real advantage of the country. Therefore to
1my mind the problem that the whole thing raises is a deep underlying funda-
mental problem, namely, if as an independent country and as a Parliament rc-
presenting an independent country we here are to do our duty by the people of
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the eountry in such important matters as railways administration, the legisla-
ture in the first instance must be prepared to devote a great deai mwore tune
than it has doue in the past to the work of legislation. And therefore it neces-
sarily follows that the Committees of the legislature should also be prepared w
give a great deal more time to public work, 1 should personaily like, for
example, that in regard to the Ruilway Standing Finance Gommttee, particu-
Jarly the meetings that are held in connection with budgetary matters, each
sitting must last at least a fortnight; otherwise I do not think we should be able
to carry the scrutiny of the Finance Committee to the lumts really required n
view of the importance of these matters. :
That is one consideration that arises. The other consideration, as Iar as I
‘can understand, -is this. Suppose you have longer sittings of the Standing.
Finance Committee for Railways as I think there should be. In that case the
responsible officials of the Railway Ministry, .such as the Chief Commissioner
und the Financial Commissioner for Railways ought to be in a position to spare
very much more time from their day to day normal administrative duties for the
purpose of attending these meetings and help the members of the Standing
Finance Committee with regard to detailed matters that come before them. 1t
seems to me, therefore, that if we are going to widen and expand the machinery

it would involve necessarily the question also of an expansion of the Secrctarint
part of our parliamentary machinery.

Prof. N. @. Eanga: Are you quite sure that they are sufficiently workeu
today?

Tne Honourable Dr. John Matthai: Having had some experience T am in a
position to answer that question, at any rate to my own satisfaction, In the
course of a rather long and chequered life I have sampled life at many pomta
und have had experience of working many different types of institutions: I havs
been an industrialist, a Government offieial, and also a Minister. And T am.
prepared to say this that as far as the top ofticials in the Railway Board are
concerned they have got quite as much work as you could expect them reasou-
ably to do. ' .

There is another point which is also a point of -fundamental importance. If
you are going to submit matters velating to the working and administration of"
railways to a much more prolonged and much more thorough scrutiny by Parlia-
ment and the Committees of Parliament. it necessarily means that very much.
fuller material must be placed before them, That also is a suggestion which
bas my full sympathy.  But then the problem is this, as [ think Honourable
Members who have a correct understanding of the statistical aspect of admunis--
tiative problems in this country will realise.  One of the weakest points about
our administrative structure and set-up for many long years has been the poor
statistical equipment with which our administrative machinery has been pro-
vided ; at the best of times our statistical equipment has been very poor, entire-
1y wmaequate.  On top of that we have had the partition and we have had also
the disturbances arising from the partition. I was concerned with the railway
administration all fhrough the time when the arrangements consequent on the
partition of the railways were being worked out and I know the strain tLat it
imposed upon the administrative staff of the Railway Ministry,—a concern,
mind you, *with a capitalisation of 800 crores, a railway with the dimensicns of
the Indian railways, working for a long period of vears over an undivided unified
country, And it was being asked to make in the course of two months all the
arrangements required for this partition. That was a problem which put an
enormous amount of strain on the railway administration. Necessarily therc-
fore, -during that period it was impossible for them, and T.accept full responsibi-
Hty for the statement I am making, to have given attention to a preparation in-
sufficient detail of the materials required in connection with the budgetary
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statements which had to be put up almost within a couple of months after ihe
completion of the partition arrangements. If you want really an acceptable
.and useful body of statistical materials, they must be of a kind which would
give proper scope for effective and useful comparisons.’ -Now the partition has
simply cut the ground from under our whole set-un and structure of our statis-
ties with tie result that you are now in a position where all the statistical
material of the past cannot sutomatically be completed with the statistical
material that you apply now. The basis of comparison has been cut mmto in
sucp a serious manner that unless you are prepared to set up a whole organiza-
tion in order to work up a whole body'of comparable raterials, that is to say,
work up the existing material to the post partition basis, you would not be able
to get the kind of data necessary. 1 can give you control figures today of «
kind but if you are going to set about this matter seriously you must be able to
produce control figures which should have un .intrinsic validity. I thiek it is
very important that this matter should be examined against a wider background
than railway administration. We cannot go on as an independent couniry: we
cannot go on with the development of the various schemes of economic cons-
truction that we have in view, unless we are going to give a great deal more af-
tention to the building up of a proper statistical establishment in the country.
As far as the railways are concerned, I have been impressed right from the
beginning of my connection with the Railway Ministry that the Railway Mins-
try has not the material on which a proper judgment of administrative watters
can bs formed, and it is my intention to have a senior officer of the Railway
Ministry to go sbroad snd eXamine the way in which statistical material is com-
siled in other countries which have made more progress in this matter than we
have. I think that is one of the essential lines on which reform ig called for.
s prepared fo assis members of the Standing Finance Committee fo the best
extent possible for me in the ecircumstances, but my point is that if you want
all the statistical material to be of the mosE useful kind, on which really satis-
- factorv judgment can be based then vou must probe the problem much more
deeply than Mr. Santhanam has done.’
Now the other point of fundamental character and equally important is the

ouestion of the standard of economy and efficiency which has been attained by
the railways. There also I am free to admit that the standard of efliciency
that we have achieved is far from being the sort of standard that ought to pre-

vail on our railways. My Honourable friend, Pandit Kunzru, put forward the
test of overating ratios, that is to say, the working -expenses that we ineur in
relation o our total earnings, that does provide a basis. But then if you 70 on
to say that in order to judge the standard of efficiency which has been attained
hv Indisn railways you take the operating ratio in this country and compare it
with the operating ratio in other countries, then you are going on to some de-
batable and rather uncertain ground. ]

T will tell you why. Take for example the present position and you wand
to examine in comparison with other countries whether the position—taa
ctandard of efficiency which prevails at present on the railways as compgred
with the pre-war conditions represents the progress or deterioration. Well,
we are up against various difficult factors there. The operating ratio is a  som
pound of two factors. First of all you have t!us question of t_h? increase i .
wages, in the price of material, the genersl rise in the cost of living 111r1<:x’and
o on. What you have in the way of increase in working expenses is the direct
result of that.  Now you take the increase of working expenses in this ecommtry
and compare it with the inerease of working expenses in a country _hke the Unit-
ed Kingdom,  First of all, you are un arainst this: by a very stringent system
of control, by & very liberal system of food subsidies they have bheen able o
keep prices down. In thie country we had & very lax system of Ezontrol to start
with. For some years we had no control and we have never tried the systemn
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of relief in the way of food subsidies. Theiefore, our prices have gone up to a
much higher extent. Therefore, if you are going to institute a fair comparison
between this country and the United Kingdom, this factor must be allowed for

The operating ratio is really the establishment of a proper proportion be-
tween yaur working expenses ang your total earnings. Your total earnings are
based upon, to some extent, the price that you charge for your products: im
other words, your fares and freights, Because of the increase in fares and
freights which 1 proposed last November, I went in great detail into the gues-
tion and the extent t¢ which fares and freights have been increas:d cver the
railway systems in about a dozen of the leading countries of the world.

Mr, R K. Sidhva: What about the conditions of travel there?

The Honourable Dr. John Matthai: If you take the most important countriss
of the world today. the exent to which the post-war fares and freights represent
an increase over pre-war fares and freights, India stands amongst the lowest.
Now the question that. my Honourable friend raised, wheflier we are offering
services of a different quality, that is a different matter. T am really on tle
statistical question which Pandit Kunzru raised.

Pandit Hirday Nath Eunzru: May I correct my Honourable friend. | was
not making a comparison between the operating ratio here and the operating
ratio in other countries. TIn fact, if I were io make such a comparison | would
not be disturbed by the rise in the ratio during the last four years. But the
question I raised was whether we were getting an adequate return for thiz in-
creased expenditure.

The Honourable Dr. John Matthai: If my Honourable friend is raising the
question of the operating ratio as a test at all of efficiency in the
railways, if you are going to ask whether we are getting courres
pondng service, it is another way of describing the question of efficiency, and
you cannot determine the standard of efficiency which has been reached in. this
country unless you are prepared to relate it to standards of efficieney in  nther
countries, you will reach nowhere otherwise. ’

Tn any case T am very glad to think that this whole question of the operat-
ing ratio and the stundazd of efficiency which that implics, is aoing to be exa-
min:d by my Honourable friend, Pandit Kunzru, and T shall await his conclu-
sions with the greatest interest.

. _Then, Sir, the usual question of the turn-round of wagons was raised. Well,
I do not want to speak about this question at any length today because it is one
of those matters of railway working which we hive heen discussin g ad wiuseam,
But there is one general point I would like to make for the consideration of the
House and it is this: that this question of wagon tum-round if you analyse ib
into all its component elements, ultimately vou find that problem boils  down
to this. Tt is a question of the over-use to which railway equipment was put
during the war, combined with the under-maintenance to which they were com-
pelled to submit. Tt is a question on the one hand of the extraordinary degree
of depreciation. wear and tear to which the whole of your fixeq assets have heen
exposed. On the other hand, it is a question of the manner in which while this
wear and tears were going on you were not in a position, for various reasons, to
do even the minimum degree of maintenance. It is really as a resalt f this
factor that there has been a poor turn-round.

T have heen charged with being the primary cause of the low standard of
produclion in the country today. ‘TTranspori is the bottleneck'’: that is what
you find in every newspaper in the country. I have got =0 used to it that 1
sometimes regard myself as a living, walking, breathing kiad of bottleneck. [
should like for the benefit of the House to make a little suggestion which T think
has a certain degree of force in it. I believe it you read any current texthook
on the question of railway transport vou will find that railway transport depends
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very largely upon production. In my budget speech I gave the House a fow
tigures as regards the amount of rolling stock which is likely to be delivered dur-
ing the course of next year. I said that there were about 4,000 general service
wagons which are scheduled to be delivered by the end of 1948 and-i went om
to say that considering the position of labour, the position of materials in this
country, it might not be possible for me to get not more than 50 per cent. cf the
deliveries which are scheduled to take place. What does that mean? If I
were in a position to get from sources of production in the country all the mater-
ials that T want, then T should cease to be the bottle-netk that T am. In other
words, the question that you are faced with is: is not production reslly the
bottle-neclk, so far as transport is concerned? If the production system in the
country were in a position to function normally (mark you, I am not bluming for
a moment thosc who are :esponsible for production, the industrialists of the
country: T am not blaming them at all. because they are up ngainst the same
difficulties) but this business of putting the whole responsibility upon transport,
as distinet from production is really a misleading way of stating the position.
It is a vicious circle and if you want to cut into it vou have got to handle both
things at the same time. )

1 think my Honovrable friend Pandit Kunzru, asked what has happened
with regard to the division of capital liabilities as between us and Folisém.
The principle that has now been agreed to is that as regards commercial lines
our eapital liabilities would be based on the principle of book value, not carnmg
capacity. And as regards the strategic railwavs the House will remember thas
the representatives of Pakistan wanted that much the greater part of the liabili-
ties in respect of strategic railways must be borne by us. The arrangemunt
that has been arrived at is that we accept 50 per cent of the liability.

Pandit Hirday Nath Eunzru: How much does it come to?

The Honourable Dr. John Matthai: You have got the figures in the Exjla-
natory Memorandum.

Then the question has been raised as to what is going to happen with regard
to postwar development of railways, of which so much used to be said before
the end of the war. I am afraid the position is that we are not able at prescnt
to proceed very far with the postwar development plans which were drawn up
just before the close of the war. As the House is aware, all big plans of deve.
jopment involve three factors. They involve the factor of finance. they in-
volve materials or real resources and thirdly they involve personnel. With
regard to finance we are not by any means n the happy position in which we
expeeted to be by Government in the closing years of the war. The estimaies
that were then made regarding the availability of surplus revenue have already
been proved false. 1 am one of those who think (my ideas about finance bave
been for sometime rather unorthodox) that if there is really a satisfactory
scheme of development to be undertaken in the country finance should not be a
limitmg factor. You can raise the finace if you want it. ~Finance is roully
the servant as far as the economic life of the country is concerned and not ite
master. But there is one limiting factor which you cannot get over and that
is the factor of materials, real resources. That is what we are up against as far
as the problem of railway development 'is concerned. Today in view of the
tremendous scarcity in respect of, essential materials like steel, cement. timber,
ete., if pilways go in for an extensive plan of development of the kind we had
formulated during the war, you ean depend upon it that the problem of inflati-n
would become twice as acute as it is today. That is to say, againet growing
scarcity if you are going to introduce a growing demand, you are going to in-
tensify the process. As the result of a very careful examination of this whole
position in regard to development, we have come to the conclusion that for the
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immediate future at any rate our objective should be to consolidate our posi-
tion. We have been subject to influences of such a seriously disturbing
character that for the present I think we should aim at strengthening, stabilis-
ing ahd consolidating our position and what capital expenditure we are thinkin
of in the immediate future is expenditure which has. that kind of consolidation
as its objective.

I have been asked various questions as to the implementation of the Pay
Commission’s Recommendations. I do not want to go into that question,
hecause there are outstanding questions arising from-the Pay Commission’s
report which are still being discussed and considered and I would rather that
the matter be left at that stage as far as this House is concerned.

Shri Mohan Lal Saksena (U.P.: General): What about the officers and mem-
bers of the Board?

The Honourable Dr. John Matthai: That is really a part of the Govern-
ment’s general decisions on the whole question. It does not concern the rail-
way administration particularly. We are bound in this matter by the decisions
of the Government of India as a whole.

I was asked a question about the problem of regrouping. We have an officer
now on special duty who is actively concerned with ‘formulating & scheme for
the regrouping of the railways which are closely bound up with the partition
arrangements. I have not yet received the report of that special officer. When
that report is received, then I should certainly consider the suggestion which
has been made that that report should be placed before the Railway Enquiry
COmnlJittéee and T should also consider whether other interests should not also he
consulted.

I think my Honourable friend Mr, Shivs Rao asked me whether anything has
been done with regard to contract labour in collieries. =~ 'We have taken up that
question and I am hopeful of making an immediate beginning on that question.
The reform of that system, I agree with him, is somethiag that cannot be put
off.

A great deal hag been said by various Honourable Members of the statement
that I made with regard to the railway staff and the tribute I paid to it. T still
stand by it. I'claim in spite of many things that have been said in the course
of the discussion that barring & small minority we have a very fine body of
men. The House will remember in my budget speech I said that 1 perscually
felt hurt at the way in which allegations were being directed against railway
men, One of my reasons for saying that is that in response to public demand,
which has been expressed uninterruptedly for a long period of years, we have
now been able almost entirely to Indianise the Railway Board and we are try-
ing incressingly in key posts in the Railway administration to appoint Indiaun
officers and I personslly feel not merely hurt, I sometimes feel rather indignant
that we should have so little faith in the men of our own country. Do give
themn a chauce: thev are aware of these problemis and.are capable of meeting
them. There are some of them who are so anxious to make good under the niw
conditions and these statements that are made have such a depressing effect on
them. We are at the end of one kind of war and we are in the thick of another
kind of war, a war which in some respects is really more serious than the war
which closed in 1945. Suppose we were in the midst of a war what would he
gaid of the representabives of the country who spoke of the Army in the terms
in which the railway staff was being described. Tt goes further than that. 1
have been severely criticized in certain quarters for forcing the pace of Indiaui-
sation. There are critics of Government. both here and abroad, who are xait-
ing to see that this process of Indianisation has failed. It secms to me s matter
of the greatest importance that these Indian officers who have come to ret-
ponsible positions should be helped to the largest possible extent by represeria-



=

280 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [19te FEB. 1048

[Dr. John Matthai]

tives of the ecountry in this House. They need it. They deserve it. 1 wn
aware of the doings of a minority, of a few among the railway organisation who
are black sheep. It is one of the problems to which we are going to give very
close and very detailed attention. It is not such an easy matter as all that. I
do not know if Honourable Memberg are in the habit of reading journals and
newspapers in other countries which deal with similar problems there. Just
the other day I came across articles in the ‘“London Times' dealing with the
question of corruption on the railways. They and we are passing through a
period of scarcity, of high prices, and temptation of every kind is therefire
offered to those who are conveying goods—essential consumer goods—which are
scarce. We in this country are so much in the habit of looking at things en-
tirely from our own isolated point of view that we do not see the comparative
background of problems. These problems are not by any means problems which
are confined to this country. And if we have to face fhis problem in a larger mea-
sure than elsewhere it is possibly because of the very hard days through which we
have had to pass in previous years. It is a bad tradition., We have not been
responsible for the government of this country and we have been simply wateh-
ing others doing the job. The resulf is that the sense of responsibility that is
called for in these mattérs has not been sufficiently awakened in us. It w™l
take a little time before we reach that stage. But I think we ought to be
patient.

Bir, I have been asked about tourist traffic. It is a matter which we have
considered, but for the present T think in point of urgency it does not come any-
where near the other problems which call for our attention. Tn the first place
as far as American tourist traffic is concerned, you are not going to attract it
unless, slong with railway facilities, you are able to provide first class hotel
facilities which are lacking in our country today. Unless these things are also
hendled I do not think today you will make any great progress in that direction.

Mr. R. K. Sidhva: What happened to the third class tourist carriages which
were built for marriages and other purposes?

The Honourable Dr. John Matthai: They are far too few. Sir. I
shall be very brief. © I was asked about the question " of manufacture
of loeomotives, Well, at present, as the House knows, the position is the Tata
Locomotive Works have made some progress but for various reasons not +re
degrec of progress that we had expected. They have been able to deliver
boilers, but T think it will take a longer time before they reach the stage of ma-
nufacturing locomotives. So far as the government factory is concerned. we
had intended to set it up at Kanchrapara but after the partition we decided to
move it further up, to a place near Asansol. Practieslly all the arrangements
regarding that are complete. The orders for the machinery have been placed.
The site has been selected. We have made arrangements also for putting up
the buildings. And we are sending very shortly an engineer to Continental
countries in Burope in order to select technical personnel from the Continent.
I believe it would be possible for us_to get first-class technical personnel if we
canvass the possibility of getting them from Europe.

A number of questiors were raised of a purely local character. I am not in
# position to give answers offhand to these local problems, but I have made =
note of the more important of these. All that T can =ay at present is *hat 1
shall give the best epéssible consideration to them.

The last point which was raised. I think by the very last speaker, was the
question of amenities for passengers, It is perfectly true and it is no use
hiding the fact that we have done little in the way of providing amenities for
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the lowest class of passengers. ~We have been giving promises all through the
years, but we have not implemented our promises. I am hoping that 1t will be
possible in the near future to make s little beginning with an honest implemen-
tation of these undertakings. It is a problem the importance of which I am
quite as'keenly aware of as the Honourable Member who spoke. As far as I am
concerned I am going to see that the money we have in the Betterment Fund is
devoted primarily to the question of relieving the extraordinarily uncomfortabie
conditions under which third class passengers now travel.

That I think, Sir, more or less covers the discussion raised today.

the Assembly then adjourned till Eleven of the Clock on Friday, the 20th
February 1948.
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